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[Shri Bhupesh Gupta.}

country, we are prepared to sit till mid-
night—that is not the point—and get them
passed. Government has been sitting over
this matter. Did they not know that these
Bills would expire midnight today and
midnight tomorrow ? They certainly knew
it, Why did they not do it earlier ? Now,
what will happen ? They will try to hustle
us and perhaps they will be justified in
asking us to sit longer, I am not disputing
that, having been committed to it. Now I
ask that the Government should think over
it, over such matters, beforehand, what
expires when and bring them well in time
so that we are not hurried through, espe-
cially in a matter like this. Both are impor-
tant, the Proclamation as well as the
Bssential Commodities (Amendment) Bill.
Therefore I say that I am agreeable to it.
But I do not know what Shri Subramaniam
is going to say. But anyhow, as far as the
Proclamation is concerned, ‘we will have
our say there. But I would also appeal to
the Leader of the Housé that in such mat-
ters, eleventh hour surprises should not be
sprung upon us,

SHRI M. C. CHAGLA : May I first ex-
press my regret to the House. I see the
force of the point raised by my friend,
Shri Bhupesh Gupta. We could have tried
to bring these earlier but due to various
difficulties in the other House and here, we
could not do so. I assure the House that
in future we will see that the work

SHrt  BHUPESH GUPTA : It is not
your function.

MR. CHAIRMAN : You have said it.

SHRI M. C. CHAGLA : We will try and
see that the Members of the Opposition

who want to take part get full freedom
and we will try and restrict speeches from
our side so that nobody should say that
they have not had their full say.
My appeal to the House is that
they must sit today, I take it that there
will be no lunch interval today. But, if
necessary, we sit beyond five and finish
both the items.

MR. CHAIRMAN : 1 have the feeling
that the House will agree to that. But 1
must say that there is a general fecling
from all parts of the House that the bud-
geting of the time is not being properly
dene and that this House has sometimes
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the feeling that it is being hustled. That
should be avoided, that should be definitely
avoided, and there should be some fore-
thought applied to this problem and we
should have ample time. That is the feel-
ing that has been voiced several times in
the Business Advisory Committee and I
have heard it here also, and 1 think it
would be conveyed to the Government and
they will take care about it.

Surt BHUPESH GUPTA : We have a
Minister of Parliamentary Affairs, We
never see him nowadays. It is not Shri
Chagla’s job. The Leader of the House’s
job is not that. He is the Minister of Edu-
cation. We sanction budget for that pur-
pose, we earmark money for the Ministry
of Parliamentary Affairs, and he is not to
be seen.

Mr. CHAIRMAN : Please sit down, I
think 1 have the agreement of the House
that we give three hours to each of the
Bills—three hours for one and three hours
for the other,

—

REFERENCE TO ARRESTS IN
GUJARAT

Surt BHUPESH GUPTA (West Ben-
gal) : Sir, this is not in this connection.
You were good enough to say that the
Government of India should enquire into
the arrests in Gujarat and you asked the
Government to make a statement.
waited patiently. Government neither made
any enquiry to our knowledge nor have
they said anything. We never raised it for
15 days or more. On the 9th August I
raised it. You said the Government of
India should enquire about the arrest of
Mr, Indulal Yagnik and others in Ahmeda-
bad. Now up to today the Government
have not told us whether they have held
an enquiry or not. Qur information is that
they have done nothing of the kind. But
certainly the Government should have told
you, having got protection from you, what
they have done in the matter. They
ignored even you. Now you can ynderstand
our position,

THE ESSENTIAL COMMODITIES
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SUBRAMANIAM) : Mr, Chairman, Sir, I beg
to move :

“That the Bill further to amend the
Essential Commodities Act, 1955, as
passed by the Lok Sabha, be taken into
consideration.”

This Bill is intended to replace the
Essential Commodities (Amendment)
Ordinance, 1966, which was promulgated
by the President on the 12th July, 1966, 1
do not propose to make any elaborate
speech at this stage and I would reserve
my reply to the end of the discussion. I
would, however, like to say that this Bill
is rather limited in its scope and concerns
only two or three sections of the parent
Act, namely, the Essential Commodities
Act, 1955. Under this Act Government
already have the powers to procure essen-
tial commodities including foodgrains, etc.
This Bill seeks to lay down the principles
on which the procurement prices to be
paid for foodgrains, edible oilseeds and
edible oils would be fixed. These principles
were already embodied in the Defence of
India Rules from December, 1962, With
the decision to restrict the use of Defence
of India Rules for purposes connected only
with the defence of India and civil defence
etc., and border areas, it has become neces-
sary to incorporate these principles in the
Essential Commodities Act, 1955, Second-
ly, the Bill seeks to provide more stringent
penalties for those anti-social elements
like hoarders and smugglers who violate
various control orders.

As the House is aware, the serious situa-
tion resulting from  unprecedented
drought last year was kept under control
without undue distress developing over
large parts of the country by organising
inter alia an extensive system of public dis-
tribution at fair prices. At thc end of June
1966 nearly 11 crores of people all over
the country were receiving their food sup-
plies at fair prices either under statutory
or informal rationing. This has helped to
ensure not only equitable distribution but
maintenance of prices at reasonable levels.
It is, however, clear that for sustaining
such a system of distribution, which would
involve during the current year supplies of
nearly 12 million tonnes of foodgrains
from Central stocks, it is essential for the
Government to acquire from indigenous
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production as large a part of the market-
able surplus as possible and supplement it
only to the extent necessary by imports
from abroad. Only by a policy of self-
reliance we will be able to reduce our
dependence on foreign imports. During the
current crop year nearly 3 million tonnes
of rice have already been procured on
Central and State Governments account
all over the country. This has been made
possible by a policy of intenrive procure-
ment by levy on millers and dealers and
by its extension to the sourcc of all pro-
duction, namely, the cultivator. The pro-
curement levy has to be collected from the
cultivator at the time the crop is harvested
by him. Once the crop leaves fhe cultiva-
tor, the chances of leakage from levy
become greater. It is only by procuring
from the cultivator immediately after the
harvest that maximum results can be
achieved and the stocks thus acquired by
Government utilised to maintain the system
of public distribution.

The cultivator is the king-pin of any
scheme for increasing agricultural produc-
tion and as I have declared elsewhere un-
less he is given remunerative and incentive
price, we cannot succeed in increasing
agricultural production in the country. The
question really is how the price which Goy-
ernment has to pay to a producer or to
any other person for the foodgrains, etc.,
which may be requisitione! from him,
should be determined. A person should not
be able to get an unfair advantage just
beacuse he is able to hold on to his stocks.
Under the existing law, Government have
to pay the price prevailing on the date of
the acquisition unless it first issues a noti-
fication controlling the prices, The Agri-
cultural Prices Commission, in its report
submitted last year. do not favour the idea
of having legally fixed maximum prices
continuously in force, This Bill accardingly
provides that™ the procurement prices
would be fixed after taking into account
the maximum controlled price, if any, and
the prices prevailing or likely to prevail
in the immedjate post-harves, period. In
the Defence of India Rules .here was no
definition on the post-harvest period. This
period has now been defined in the Bill
as a period of four months. Considering
the interest of both the producers and the
consumers, I am sure the House will agree
with me that this period is quite reason-
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able. The same price would apply to
millers and dealers etc., from whom also
Government will procure stocks, While
this would go to ensure on the one hand
that the producer gets a fair price, on the
other also it would mean that nobody gets
undue advantage on account of his hold-
ing on to the stocks,

Under section 3 of the parent Act
Government has powers to issue various
types of control orders. We are now pro-
viding that if a breach of any of these
orders is committed then foodgrains, edible
oilseeds or edible oils involved in the
violation can be confiscated under the
orders of the Collector, Here we are really
concerned with the anti-social elements—
the smugglers, the hoarders and the pro-
fiteers. There should, therefore, be no
apprehension that these powers would be
used against bona fide producers. The rele-
vant clause has been clarified by a proviso
that the growers will not be subject to
this penalty, if the foodgrains etc., have
been produced by themselves, In ordering
confiscation, however, the Collectors will
have to follow the principles of natural
justice and give to the person concerned
due notice as also give them an opportu-
nity of being heard. A provision has also
been made for appeal to the judicial autho-
rities. These provisions would help in
quicker and more effective curbs on
hoarders and other anti-social elements,

The powers which the courts have under
the parent Act are also proposed to be
enlarged. In the existing Act the Courts
can order forfeiture of any property in
respect of which any control order is con-
travened, By the present amendment the
courts, where they think fit, will be able
to order forfeiture of packages, coverings
or receptacles in which foodgrains involv-
ing contravention of an order are found
and the animals, vehicles or other conve-
vances which are used in carrying such
foodgrains.

Sir, 1 commend the provisions of this
Bill for the consideration of the House,
The question was proposed,

Surt  DAHYABHAI V. PATEL
(Gujarat) : Sir, I have listened patiently
io the speech of the hon’ble Minister who
moved this Bill. While ong may be in
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agreement with his objective and sympa-
thise with him in the difficult task that he
has to face as the Minister of Food, the
past experience that we have had of so
many years of the use of powers by offi-
cials, particularly at the district level, is
none too happy and, therefore, makes wus
reluctant to say ‘yes’ and sign on the dot-
ted line as far as this Bill and the powers
are concerned.

[Tue VICE-CHAIRMAN (SHri M. P,
BHARGAVA) In the CHaIR]

1t is quite true, Sir, that there are people
who want to make a little bit of money.
That is a natural human tendency and
they want to hoard. But if it goes beyond
limitations, certainly they need 10 be con-
trolled. Nobody would be against them.

On the other hand, there is the question
of natural justice to the producer. The
past experience of cotton control, particu-
larly in Gujarat which State I come from,
is such that it would not bear scrutiny.
When the cotton crop is ready the ceiling
price is enhanced. That is where the Gov-
ernment has gone wrong. Therefore, the
producer is not encouraged. The cotton
control was used for the benefit of the mil-
lowners which is a very wrong way of
doing it. The millowners get control of
everything. They get export promotion
benefits, and it is the poor cultivator from
the village who goes to the wall every
time. I do not know whether it is going
to happen in this case also. Hence my
reluctance to support this measure whole-
heartedly.

It is always so with controls. That is
why Gandhiji was always opposed to con-
trols. We have his writings before us. Un-
fortunately, in the last few years the Con-
gress Party has been going away from the
ways of Gandhiji; they are going the wrong
way. And, therefore, instead of increasing
the private initiative, the small cultivator,
the small peasant and the small trader
have been more or less eliminated. This is
due to difficult laws, corrupt officials and,
of course, there is a powerful class against
whom their voice is often not heard. That
12 NooN is the danger before us and when

too wide powers, too sweeping
powers, are ultimately to be used by toc
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small people, abuses must come in. We
are not able to find honest, clean people in
high places. Charges of corruption and
abuse of power come in against them. How
can we blame the district officers and small
officers in these difficult times of vervy high
prices if they become corrupt and then much
more so when officers are shielded, when
the high-ups are shielded for their corrup-
tion: it gives a sort of licence to these people
1t gives them freedom. Then of course we
ger notes from Nandaji saying that he has
taken action against this officer and this
man has been suspended. What is the use
of taking action against a small fry here
and there ? Why not ask the transport
operators and they will tell you how many
times or how much money a lorry driver
has to give every time he passes from one
State to another. Take a lorry from Pun-
jab to Bombay and see at how many
places the lorry owner has to fork out
money, whether his cargo is legal or not.
That is the real crux of the problem and
that is why we are getting these high
prices and the difficulties. The Food Min-
ister soon after he took charge, at a con-
ference of the leaders of parties, admitted
that the zonal restrictions were the root
cause of all this trouble, but he has not
been able to rise above all this to scrap
the zonal restrictions.

Sar1 P. N. SAPRU
How can he?

Sart DAHYABHAI V. PATEL : Then
he will not be able to get out of this mess
so long as the zonal restrictions remain.

Sumt P. N. SAPRU: May I explain ?
Our Constitution is of a federal character.
He has to carry the States with him. The
Food Minister is not a super man. He
canpnot impose his will upon the States. It
is no use blaming the Centre for it.

(Uttar Pradesh) :

Suri DAHYABHAI V. PATEL: The
hon. Dr. Sapru is an eminent lawyer and
I do not want to contradict the proposition
he has made but I am putting forward the
proposition from a commonsense point of
view, from the ordinary consumer point of
of view and from the experience of Sso
many years, We have been with controls
practiczglly from the date we got Indepen-
dence, for the last 18 years and every
ume you touch anything with control, the
prices shoot up. Is there anything you |
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have controlled and the prices have gone
down ? Anything that you touch, anything
that this Government touches goes up in
price.

Suri P. N. SAPRU: Ordinary econo
mics will tell you that where there is
shortage there must be control.

Sur1 DAHYABHAI V., PATEL : There-
fore ordinary economics will tell you that
the way to bring down the prices is to
increase production and to increase pro-
duction we must learn from people who
have done it if we do not know it. That

is what I am trying to teli these friends
but they will not listen., Why do you not

persuade your friends? May I ask Dr.
Sapru. to persuade his friends to do so. T
have been pointing out this to them and
when they do so, when they try to learn
also, they do it with such ill-grace. May I
point out that at the recent ECAFE meet-
ing a Minister from the Government of
Taiwan came and offered their rice seed.
With what ill-grace it was taken ? When
the shipment was ready they sent tele-
grams asking where to send and whom to
send and nobody knew what to do about
it. It is because of this that we have not
tackled the problem of property. I agree
that the normal law of economics is to
increase the production to bring down the
prices. What is the Government doing for
the past 18 years ? For 18 years we have
been in this mess and we have been told
that our food supply is short by 5 per cent.
or 10 per cent. and for 18 years we could
not do what other countries have done. Is
it not a shame for the Government that it
has throughout been telling us every time
this thing and every time they want more
powers, sweeping powers when we know
that they are not in a position to use them
properly and judiciously ? If it is a kind
of one matter or one strain of corruption,
it is a different matter but corruption
seems to be the order of the day every-
where. I told you the example of the lorry
driver. 1 suggest to Dr. Sapru to ask his
friends—be is too old and I will not put
him to the trouble of taking a lorry right
from here to Bombay but he can ask his
operator friends—and he will know that
at every ‘nakha’ people have to pay other-
wise something goes wrong, ke is haunled
up and he is called to the police station.
Under these circumstances how can you
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get the prices down? We are passing
through a difficult period. Under these cir-
cumstances, I would not like to hold up
the measure that the Minister is trying to
move, I say that he is doing this with the
best of intentions, 1 do not contest it but
1 am very very difident as to the step he
has taken and whether it is a step in the
right direction. Instead of wusing this
energy, this money that is being spent on
control, if half the energy and effort are
used for increasing the production, we
would be out of this mess. In this Bill
what I miss, what I would like to see is
the protection to the small cultivator, to
the small trader. I see that a Jot of power
is taken and the power may be used
against the hoarders, I have no objection.
I am willing to concede it but is it not our
experience that people who are in the eye,
politically or otherwise of the village offi-
cials or the District Congress, are harassed
by the use of all sorts of power? There-
fore I am reluctant to give whole-hearted
support to this measure.

ot g fag weaw (To9)
AEY AT q1gd, § afmEd FE-
fedisr faar #1 a3 & foy @er
g g | gHF 3E AT o fr @iEi
9T BT SIT ATACH F1 WS 7, 9 IH
W g A1 a9 A7 agd A€ a7
AT 3w I3 TERT AT AfEd AT
za fae R aga@rfi Farid ey
®Y ot T@Fma faar ¥ e o
stfwa faen AT {5 7€ a0 Sigaw
F Oomaw aEw WA 388 95
gg ava Fiagl arragd i fFgaan
F of; frama awq 8 | AR u faw &
A & a7 75 v forar ;@ & f s aq
o &, fom 9 & fog e gfaam &
grad W& T ogdT 8, sEwr S
S8 77 a9 § SAFr o 7S F%
gh i & 3T gdfeg & 34 fasr Y
qe AT g1 7K # g9 faw @
aqE F7a g0 fafarer weg & g
faee g =gm § 5 fow @37 o8
faqr qar< Ty a7 91 R IR qEG
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38 Mo & qra ag ot sarw < feran
smar 5 fremm w1 Wiegw 5@ § fol
fea-fea s & sewart it ¥
A 3§ forae o Godder Smgda
9T fadfi ! SR 3@ 9 * A e
fasr & gags #T o ardt &Y aga =T
glar | AT 3 faa § 34 a<g # &g
T A LR AR A Wit §
Qede & afd #1% g a<g a1 fefaem-
T AT | PR Ag T @ F AL
feffmaina ax W dv aga &1 oeT
g

g7 aga i €9 1w gua Ffav
g g g daretd FT 9IAT 8
AR 5T % g 59 A9 F1 5qT ighyH
TG F a9 aF AW & W ga%
qeFt & mAd s A F fod W
S WX ¥ faw W 9X gF 9O
& 3T WA T gH A4T g | gEfay
gg agq we g [w 97 fa & fag
“Qu g M qg wA@A’ &1 A7
M g, @1 g7 ag oy dmar wifed fw
1 fiT g AW F fow g smar
SE , T ITHT AL F7H A4
foora 8, sowr faa-faq ga<i®l #1
AT FET ggar gl W@ f&% Fy A
& g gAE] IR AT &9 aT ;g
aliar & fAwme war Mizy @ %
3% far Sy aedi 9 & ag SEH
gl a3g a< faq g ar Ad?
qH dg 7 fFwET F G cAA B €
SAF AV A AMeraaai g ww N
I T & Fg gw § {5 dorer & fayray
qwd fadr f 9y & faarT ¥ gus
NEFYA § F9 987 & | AT I Ay
TEIE 2 SR gAT RHUT S faaT
g\ zafad § fafeer @ed & =g
fagee wew f& S99 4w B2
gqzv fad, wfeweay fad @i a6
#ie s¥wr W O feg g faw
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7 o faors 1 WYY S0 997 9]
ag €S fad i ag ua fwaee g15w 9
fast | ag adi &Y fv gm Hfiw @ a=-
T @ FT F, AfeA o fame i a9
F fod sy fow &7 < awn fae
WIHE 3TH g1, T8 IuHT AT TOAT Ay
93 gligar 92 | Qa7 fagew T g
Tifgd | fomr alF Ygmfae A en
FHT T FHA G § & AT A ED
SEH faar § a8 g6 g0 ¥ & @ AT
AT A AL FLM AVIH FT Fg G
& sy, s qOF ¥ g FEA
qatta® #m Iq fFE F19g &F @l
g fr o i so%r SEIa & 9SS
1 fredy Tifed A< qg o eafes
a1 o< et Tifed T i ava sat
TERA N Iq Fad faeehy sifem | o
W O T FT A UHEES 59
qqF &7 qEL Y A 9GS FE@ |
T FATAET A IW GAF FI @A
fag fara &1 7g SyAwQ 0 {7
ATE, A1 AT TH R GUF FEAT FH
fed wfgd ag &F aw ax o fom
FHT IH FY TEIF ER0 ST w4 fAe
s L § s ¥ agar g fw s gw
et @\ f9et gTeog SRS
FII AT 4 GUF ¥ faa g fAafaees
AR Al dg Gl HAT I8 AT IAR!
vt AT a3aT & | F¢ ST W,
FH zEar |, & 7 o #
avg Wik qw ¥ fod gow swEey A
SURCHEAE L T it i o T
farar wiat § & fow axg ¥ feegeama
Fawqd ac @E | W g e
T AT w|a | A aF fafaeeT aEw
Agus Ffag =g N &w § frar gy,
g Agx A A1 T o et avg v
qeataeq far g1 A IR fFE w7
qa wgf Ao famm ) {52 o 7 fafreet
argd ¥ 7g fowee 78w fF ¥ Q¥
TR L w0 #0987 & 5
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g & amm] quTeT T 99T 9@ &
Tgards oS S g W F Negw
wRAT E A T A gy w9 |

¥ faq 7 aa § | 9 7 AN
WS gad fedwuma frar | 9w aww
fow dxex Faw iw @R T 9,
a37elt gat fam i frET A ®
SHHT @ded SIaT g At IqS [ 27
BV ®YT g1 WITE | SEE AW 27
TN T 1 B TH ¢ SEF FUT
AST TF AT FNE Taw A1 {erut T’
% g7 a1 fafgdadv & 3¢ g&F
NS FF FE I gl Agr fear ?
S T W F1E qar anfedy FAy AGT
= faar S ww av gEE &y
g% & o% arw gy agw T v @
SHF 9 9§19 IAST W yg 99T
W, a8 a9Ta,? FEIFIAT W IqF
fad vedw w338 fa g Ao waww
8 SEAT T A7 AT I A T TG
FXNT q1 A 1 TG T &4, 9 qAT 3
ANTuFl g0 s fEE sem Y
Mgd & AT SUFT 91 I & 98 &9
T 7€ %% § | TEF @r9-a9 gw
fagim &7 #1 3 viw aft a@ § fr gw
L I T&T FLF A1 g K1 ag 91 &¥
seRfy | § fafaeex wew & qean
Tgar g fx fedeauem & e gaed
F foafed @ 3 =0 a8 Afzfada
Fram fa qgeli g q¥ farn Ay
§3ed faert A% TR FATRT A M
T ag ¥ gV 9IS ATed Sit Ag
FRd g fF e § SAd1 & @gw-
Yg §9q QT Id {% FTowA g 99 g
Sy fafoww awed & ¥ "€ Fed
gt ag agdt & fx aw fag @ AT
AT AT § I W T A9 fgAr
ST |

@O AR fawr 7 a7 s & fw
feamt  ®1 oF feres fafmw mza



54271 Essential Commodities [RAJYA SABHA1 (Amendment) Bill, 1966 5428

[#fr it fag s )
faerft | W 39 fEma &t a9g aw-
faeadt & o 9w wrgw ¥ foem 37
F) {5 FT a1eT 6.3 T TET g1,
IY A FI B FW A1 FIE 2%
s fwfaas g1 at 1 s g 5 &t
gUaF & TN 9T FT GAT AT §
FEFHT T AGTZ T, AL H1E A0S gl
grit @1/ fafaeey grgs & (@ace
Fem fF T T e foF FH
A 39 fFamT F1 A QFHA NI
FLG & 9% TAIEE] &1 99 FALT F q
s frara w1 ag Aifew & s 5 o
qw Ft @ifaewg o F1 I I
& ot v 7 Y 3w A @ gas
qeT € | gafed faw enfeew @,
fefezre soaed & o1 fedt wiwvaT
d & garg 7 o s AdFgmE
gza ¥ 91 Ufiweax fafaeed
g ga%r fryar a8 g fy feare
#Y fagrd T &, S @i agia g )
] Qafteax fafaeee 1A & Taled S ama
ford oTa & % 371 e faeq Y araer
&\ zafeg A fodwe s {« feara
FT I @At TeawT & gaT § SO
a8 TXE ¥ WiT FW & fad agi
FFeA AT AGTH Fd § SF TR
g1 I1fgd ) IUS ST g W) 4S9
foae $@ T FOANT W a1 AT
A FOFTAT & IqA T FT AT Y
3 arweang w1 & ifod, F Y
& #ftiom ar ity gu Sewwa g
g faw &1 {wama adfl swrsanrs
#ifed, sad fad fasft aa® e §
WX Ig&T 19 g9 Aaafaw S gar
Az I uged PR X §
arfs guwt fF qe g AETA Ry
gafad § fafaceT miga 3 {6 F T@r
YT F WIS F fx F fama) 5y
T feadl #1391 ag OF2, 7g fa=
TEI §VT 9T IF gH GUF ¥ N-

FUA G AGET A GAF F NISIAA
ag 9% AFdr § 9 gH fwEa w1 g¥
fawrad ®1 3@ | 3§ A 9T gAIL
faa, smsfraa e ava adr AT @
FEd & f5 FCIAE, I gL A
q FTAT AL ATAT & | FH I761 QA¥
FE Tw & T 7 EH T AQHT
& ag 99 73 f& fora Fr ot s srwea
gt &, g sOwy {wer) @ #1T ¥§
FTOAA AT &, FITLC AHT FAT Q9T A&
T gl #77 g | zafad 9 fafawex
AT & Y UF %7 o®T F §IA
ot wEm fF T g9 NrF13E )
o qAo Lk ] (fTﬁ'TT) ¢ 99-
qwTener Y, sl ST gEfome awfeny
(srifede) faww emam g, & wwaar g
f& ag faa gafew s g f5 w9
TEEAZ R 20F9 aF AuAT W d S
Tegs et faar § SH #1 a4y Adion
gfrons 5w 2w A 3w g F1faw
AW F I UL | qg T @ g fw
s o feafq & 5@ foafa @ g9 faw
FT A A qEE & | AfFT I faw
T F o ofefeafa g sa afufeufa &
fad smre g fovsare & a1 oy 99
Fr GXFIT § A1 I FAF T F1
q A Ay § ifg aelr @ g g
o fad fomzc ) 7 g g fa
THIT TH AE FT TFaOAH o+t WY %3
forg zragm & I 39 39 51 WieF-
U7 T | FY WA a7 @V IA AR
Taa fod qongw # o1 @ E | w0
I9 q@ FTCHATA T L A F WY
Fr oY @ fox fF g@FE A fyee
fagaar & s fraee 1 2@ & Gar
oE ea@ g f fewafemzwiw e
AN AT FHT qgAT AT GV A zmwT
fow oft #1oor aff & fFew qw &
WHET 9% @I § qfeqF TTFT FTUOT 48
efF o "ar w7 &, cuwl ey A
T A i st € 92 -
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fas gt & &R ST O AAA AR,
g WA gfea A i 8
ZA9 ARAA AT (AT qUd1 § AT T

X EH AT T HT AFIT  F AIHAT

FIA T3 R 1

fuer ma o 39 I@ F ofdeafa
wig ofi | g7 fewa o gfear ox
Tq @ ar | {Twa one gfeur uae
T 125910 F IEL AT FTLT G747
M {957 & 99 7T F1 3@ & gar
oA aEr AT {F A1 fag wsw A
FF § a8 AT A T TR g
qg TR fergeamd § FEA a1 @Y
2 3 F9a FI9T FAT W & 9
fErgeATT AW AT | IT 1T FT ens
mag g (T ATHTHT TG @
T FTT JAT AT IAR STTET | T AT,
Iad Figl v A7 g fwara & ave frat
ST &, 39 ST § 18 Q1 &Y, 1R
qr@ g, UL gL, IT T (997 G
g gu oot Wt sefte & 13 wawfa
UFS F (gara & quft AR Y 397 9397
gar sqaear @1 9% @Y {5 wfqwA
Mg T FHT FaAr A fwam w2y
o= Vo <o 3o F TG TE=TAT 9397 |
AfFT TH AE FVFIS 7TEqT GLHFT
AT F fr ara WL F e 16%T
JIM I T FJFAC 3T qE A
FIE SATEAT TS FI TS | ITHT ASTSAT
gan 5 16 IR SH g ST 32
TIQ g AR @R @ formm @ 16
{IT & A 9T ATH Z1ar § v fraer
FYET F TIA AT IE Y TA7 A7
RAE AT A aIgI ] Fw At gy
feoms WIS a8 F1T 99 g
T FTTT F A HE T A o qefy
forg®t 998 ¥ 9 F T qF GIA F
AT A AL AT | T A F7 g7 qT
q) aHY TU9 g9 W ¥
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q argar a1 5 37 s & g
T Yoy st feram snamm S@ s
Fr glw we e s wfew wawn
gz afer Fafg & fag Fmg o
IFF qX A AT g Fo g ¥ )
F(AT T ET F gl—ATg qg§ AWK
W g1 a1 i #rag §1—fw ag arew A
O THEl a W | F@ ag W
sqaeqT g Wifed, wfEw  g@ AT
F13@T 8 QAT AW Agl 9sar v Ew
q%E F1 HIE ITCqT IGH FT 51 Wi |

4 ag +ft wrgar g 7 awre gy e
AN A G a7 gL AT FAT ATV
A SEF T | AR FY O B
W AT g ww A oF o R
FA a1 Rl o AT 9,
afFT gae  oft sgaedr ww faw ®
T e zafad o1 Ay FEF AT g
Sy 7 gwwar § 5 faw @ av
T F FHATE 9 g1 AH IIA,
APFT TAGT FTH7E ABT 1T ATAT G !
Zqarq F1 @ gy faarwn & fow
NG AT AV ager w1 oA g
ferara afiarT F oW FY STFTAT § IqH
I AT F @ AT @dr & fau e
faar sromt s su@ s famn s )
zHEr T F1S HEeAT TR B | TS ;A
fogre & St FMA T SR AT TR
qAEqT Agl o1 | ITEHT qAST TG
Zrn fr @MY F T A AT TFCH
g & =T SAT A qIE A SNEHT
feard fee AT ST AT faemm )
T T N 1T IGT g% A FH T AT
U 3T v ot g, TEY ALY SwET

g

g @t 4y STl € B ATEE W,
AfT agt Tt F1 Agfa Y Ay mav
¥ Al A @) o agr e &
qaT Wy qgar & R S we F @R
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{1 Yo w0 Wew]
ard & m e wfeat ¥ o w8
39 @ & fag @ro Feaemw frar
AT &1 W B T G FI TG
SAAT ST A FT SASTH ATAT STAAT
TN e A wf FsE fag wf
A 39 GCHEI F 91 Jgl g
qiferft T s e 919 g, AfeT
Iq 9T wMA gL qha ¥ gar )
gafad ot St & &g =Ear g
f g PR wEfwEe sWfsdT @
FTT TG g, ST st # feafy d
FATAT TE g, AV T Grhy S Fwr
e T, Star 44 gae far & 9
FL| SET qF SIS A4 HTATT & IqH
A N Far qY I L @A W FT
FTT BIEFT, @ & faF S ww
g a8 BrewT aWr Iy fer s
gar warfa Jar faoor arar fwar wn,
fargrR WX q FTA aar A v ot
ST 3-8 ag s e sfraw
F¥ q, SIS g, AqqTS g
%3 F femra ¥ 37 & s -
F¥i o Tar gom f& AW @Y gwaA
¥ fag gE} eI F AT F °W
FUTHT IT T F1 AT 9371 §F
AT HT BT T TF AR |
Y ATH gar g FF A a7 faw
g 9E oy g% SAqd BT FEA AG
frmn &, arvfl g qraregy aren fawg
I gftadq 781 g1 arar & | Iafay g0
air ay foafad faa w1 Qg 7€
o 3@ faq &1 9O 5%, 99 FO
THA § T1q el o & 1 afww &
U A ST & FEAT ATEATE 5 0T
AT Ao *1 T9 FQ 2 a1 AT
FaT Al Fgifas fowad g 3w &
FredregaT @ 1 femad i—sm
T At FT @9 W@ gu Ay fage
I F AR Aq Wiy ar
F F8 0% W faa w1l aiw A
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fow & 125 ¥ oF@id a1 W

FEATTFTE g1 I Tg TG {F &R0

# 3% faw z@ oK & faamw

TG FET 98 | TG T AT AR

qeT F qAq1 FGT SATRA &1 A% a9

fadeft o & Wi &1 IEFT Aqea

FET q3T HIT A1 feafa seow g€ sanw

FT AR FT JF T 997 | SqF qT€

o faafa gudv &ic qg @ & S

9 &7 | oy gfdeafy saw g

AE T GIHI & gl =g g |

Dr. SHriMATI PHULRENU GUHA
(West Bengal) : Sir, I feel that nobody will
disagree in the true sense of the term, with
regard to the desirability of the measures
envisaged in the Bill which aims at regu-
lating the supply and distribution of essen-
tial commodities in the best interest of the
people of our country. It is not actually
the wording but the spirit of the measure
that has to be enforced.

In this age of inter-dependence, social
controls have become very essential, The
Essential Commodities Act was passed in
the year 1955. The object of that measure
was, according to me, to give assurance to
the consumers that the commodities sold
to them would be pure, be of standard
quality and at reasonable prices. But what
has been our experience ? Unfortunately
it has been disappointing and discouraging
indeed. The consumers are cheated in three
ways, namely by way of high prices, bad
quality and less weight. Adulterated food-
stuffs and edible vils are sold in the open
market.

Today the position is that from State
to State the prices differ. Not only that
but even in the same State the prices differ
from district to district and from area to
area.

Sir, food is a main element, a main
force in our society. So it should be seen
very carefully that the prices of the food-
grains are within the reach of the common
people. It is true that now the country
cannot produce foodgrains required in our
country. It is often said that we have not
increased the production of foodgrains.
But that is not true. Production of food-
grains has increased, But at the same time
the population hes also increased. There
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is no parity between the increase in our
population and the increase in foodgrains.
So it is essential that something should be
done and so long as in our country we
do not have enough food, the distribution
must be properly done. So a proper produc-
tion of foodgrains is most essential.

The economic crisis, to my mind, is the
result of less agricultural production in the
country, less in the sense, compared to the

population of the country. At the same
time a section of traders, hoarders and

blackmarketeers are trying to hoard stocks

and push up the prices artificially. I do
welcome the further amendment of the
Essential Commodities Act of 1955. I do

understand that unless powers are given to
the officials no work can be done but, Sir,
at the same time knowing our administra-
tion as we do, I am very hesitant. How-
ever, I have no objection to give full
powers to the Government to deal with
hoarders, profiteers and middlemen but my
grievance is that although the Government
has the powers, they are not being exer-
cised effectively. I strongly feel that when-
ever Government take powers they should
use the powers more effectively for the
interest of the consumers.

Sir, 1 know we have very limited time.
So I do not like to take much of the time
of the House but I would like to place a
few suggestions before the Minister for his
consideration. I feel that a margin should
be fixed for the traders and a ceiling should
also be fixed so that commodities are sold
to the consumer at a particular fixed price
and no trader should be permitted to charge
more than that. I further suggest that the
‘Government should take steps—may not
be immediately but that should be the aim
—so0 that there should not be any interme-
diary between the Government and the
food growers. We know that there is no
machinery of the Government at the

moment but at the same time we feel that
steps should be taken soon by the Govern-

ment so that this intermediary section of
the people is done away with. 1 should
like to suggest—not only suggest but I

would appeal—to the Food Minister thatl

‘he should see—may not be his Department
‘but he should take it up with his colleagues
—that not only the big plans are taken
care of but also the smal} plau;s. What do
we see when we go te the Sguntryside?
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There may be only a river or a rivulet and
if only one tubewell or a pump could be
had in a particular place full production
could be had but because we go in for
bigger plans these small things are not
cared for with the result that we do not
have enough production of foodgrains in
the country. So I appeal to the Food
Minister to sit with his colleagues, the
Irrigation Minister or the Finance Minister
and see that these small facilities are pro-
vided to the growers so that they can
prodace more foodgrains than is the case

at present. In this connection I would like
to say that it is often seen that whatever

15 needed for more production like seed,
water, etc., is not received by the cultivator
in time. That is a common complaint all
over the country. It is no use telling that
it is the fault of this Department or that
Department or it is because if this or
because of that. The net result is, the
country is not getting the production. So
I say that it should be the duty of the
Food Department to see that all the facili-
ties that are needed for more production
reach the cultivators in time Even this year
in many places we have seen that either
the seeds are not there or water is not
there or manure is not there.

There is another poiut about giving loans
to the farmers. The 1ales are so compli-
cated that it is really impossible for ordi-
nary farmers to go in for these loans. I
would request the Food Minister to see
that steps are taken s that the common
village people, the ordinary simple growers,
can get these loans either in commodities
or in cash any time they want and so that
they feel confident enuugh to take these
loans. They do not have that confidence;
they feel that they will get implicated;
they do not understand these rules.

Lastly I would request the Minister to
take steps not only against the hoarders
and blackmarketeers but also against the

officials—I am very sorry to say this—who
help them. We feel that without the help
of people in the offices the hoarders and
blackmarketeers are not able to carry on
their activities. They would not have the
courage to do so. So steps should be taken
not only against the hoarders and black-
marketeers but also against such officials
who are found to be connected with them
even remotely and they should be properly
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punished, If that is done these hoarders
and blackmarketeers will be careful. If they
know that the Government is taking strong
action not only against them but also
against the officers who are helping them
directly or indirectly they will become
careful and the Government officers also
will come into proper form.

Another point I have., We often find
that the foodgrains become rotten or the
weight becomes very much less in the
godowns, or in transhipment or at some
other point. I would appeal to the Food
Minister—I do not know what he could
do but he should do something-—to do
something to see that the persons who are
in charge of the godowns are properly
punished if the foodgrains become less in
weight or they get rotten while in their
charge, It is true that we do not have all
the facilities in the godowns but it is also
true that if proper care is taken we can
protect and save a good amount of our
food. It is cripanal for those people who
are responsible for these godowns to allow
the foodgrains to become rotten during
storage and become unfit for human con-
sumption or to become less in weight.

With these few suggestions
this amendment,

Ser1 NIREN GHOSH (West Bengal):
Mr. Vice-Chairman, Sir, all these twenty
years we have been seeing the Government
saying again and again that they will con-
trol the essenfial commodities and the
people will get them at controlled prices
but it has never happened. Promises have
been galore but the prices have been going
on rising and the ‘Government have never
been able to enforce the controlled prices
1 the market and I am sure this post-
devaluation Bill with all its high-sounding
title is but a pefty measure in order to
hoodwink the people and it will come to
nothing, because from our experience that
is what we have seen. We have seen that
the control prices are announced but the
Government do not take the responsibility
to give the people these commodities at
those controlled prices

I welcome

The traders are expected to do so. Now,
what do the wholesalers do? They charge
the petty traders much more than what
is shown in the vouchers or in the ledgers.
Unless the petty traders do that, they are
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edged out of the business. So, lakhs of
petty traders, crores of them, have to do
it under compulsion. When we go to them
they say : What can we do? The whole-
salers give us at this rate and unless we
sell it at least at this rate we cannot make
the minimum margin of profit. So, all
along it has been harassment of petty
traders. It has been harassment of crores
of people. The entire machinery of the
Government, particularly the higher-ups,
particularly the higher officials, the State
Government and their Ministers are all
involved in this profit and time and again
these scandals have come ouat, This is the
history of the control of essential commo-
dities.

Now, I will give you one experience.
Qur State Government wanted to produce
15 lakh tonnes of foodgrains, It has pro-
cured five or six lakh tonnes of foodgrains
this year. I interviewed the district magis-
trate of Malda and he mentioned this to
me, “Almost the season is over. I have
got a list of hoarders and big producers
who have got surplus paddy. I wanted the
permission of the State Government and
they say, stop this, no more is necessary.”
All the big producers have not surrendered
their grain. So, the 10 lakh tonnes of grain
has not gone to the Government’s stocks.
It is with the big producers and who are
those big producers ? They are linked up
not only with the Government machinery,
but with the ruling Party, all the Congress
MLAs from the countryside of West
Bengal. They work for them. In this Bill
also in the name of giving incentives to
farmers, nothing is done. What I fear is
that only the small farmers and traders
will be punished. All the big producers,
wholesalers and hoarders will go scot-free.
So, in the Bill, if it is to be of any help, a
distinction should be made between those
petty people and petty producers, say, up
to seven Bighas of land and the others.
Their produce should not be commandeered
or confiscated or taken over. The entire
drive should be directed against the big
landlords, the big producers and the big
hoarders. But it is a fact that whenever we
have gone to surround any big hoarders, the
Government have surrounded us with a
police cordon. That has been the story. So,
1 feel that this Bill, as it is drafted, will come
to nothing. In the name of producers even
it has given a blanket permission to big hoar-
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ders to operative freely. Ultimately the Gov-
ernment machinery will move against the
small producers who form 70 to 80 per

cent of the producers. They will be harass-
ed. That has been our experience all

through.

Now, as regards the procurement drive,
the affairs of the Food Corporation of
India are a scandal. Now, this Corporation
was set up to act as the main agency for
handling foodgrains, but what has come
of it? Let me tell you that the Chairman,
a very competent person, Mr. Pai, was
forced to resign from the Food Corpora-
tion. It is supposed to be an autonomous
and independent body. It is supposed on
its own to go into the market and procure
foodgrains from all over India, but what
are the figures ? The Food Corporation of
India, with an investment of Rs. 100 crores
in 1965-66, procured six lakh tonnes of
food and all the State Governments toge-
ther procured only twenty lakh tonnes.
The marketable surplus is 20 million tonnes
of foodgrains. Of this the Food Corpora-
tion of India and the State Governments
together could procure some 27 lakh tonnes
of foodgrains. That is the story. The
marketable surplus has become the black
market surplus. This is the source of the
sky-rocketing prices in foodgrains. The
Bill does not deal with this fundamental
phenomenon. It evades and byepasses it.
This is the comment of a responsible jour-
nal, the “Capital”, dated 4th November
1965. I shall read it out :

“The result is that the Corporation has
not yet been able to get into its stride

and tackle the nation’s chief problem—
food—particularly in relation to pro-
curement of foodgrains, creating buffer
stocks, holding the price-line and ensur-
ing even distribution in various areas of
the country, The position is made worse
by the reported lack of co-operation
from various State Governments—the
surplus ones frowning upon the Corpora-
tion’s procurement and storage measures,
and the deficit ones expressing dissatis-
faction with its performance. Even
district collectors in certain States are
reported to have shown off their superior
power in dealing with the Corporation,
and the latter has not been able to expe-
dite things in the interior areas. But the
Government of India has still not ex-
pressed itself clearly about the role of
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the Corporation in dealing with the food
problem. It is said that arrangements for
introducing rationing in all the cities
with a population of 100,000 and above
are being finalised as a “pational policy”
without consulting the Corporation.”

That is the position to which the Food
Corporation has been reduced and this
Mr. Pai was said to be a dynamic perso-
pality. He has had good connections in the
banking circle and other circles and he was
forced to resign from the Chairmanship
of the Corporation, So, the amending Bill
will not, in any way, make things better.
The Bill itself, I suppose, will not make
things better.

As regards edible oils, our country is
short of edible oil. Gujarat produces a good
quantity of edible oil. Now, the Maha-
gujarat Janata Parishad wanted a ban on
the export of edible oils, The price of
edible oil has risen from one rupee to any-
thing between Rs. 4 or Rs. 5 per kilo. That
is the story of edible oil and what has the
Government done? They have put them
behind prison bars, because they wanted
a ban on the export of edible oils, so that
these people could get this commodity at a
cheap price. This is how the Government
behaves, Their excuse is that foreign ex-
change is required., Now, they say, tighten
your belt, go without food, go without
essential commodities. Half-starved must
go quarter-starved, so that they can export.

SR C. SUBRAMANIAM : I may inform
the hon. Member that it is not being
exported now and, therefore, there is no
need for any agitation now for that. The
agitation may be for something else.

Surt NIREN GHOSH: Why did you
take time ? You could have done this very
thing earlier. So, the Congress Party will
take over all the rice mills. They will
introduce State trading in respect of essen-
tial commodities, particularly foodgrains.
In the annual sessions of the Congress these
resolutions were passed and broadcast and
people were assured all these. But it has
ended in smoke. Nothing is heard of it.
Unless the total marketable surplus of
foodgrains is procured by the Government,
unless there is total procurement and total
State trading in essential commodities, you
will not be able to check the hoarders and
blackmarketeers, who are your patrons.
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From the experience of our own State we
know. For twenty years all the big rice
dealers have abundantly donated to the
Congress election fund. They are the big-
gest patrons of the Congress. That is how
the machination and the conspiracy that
was cooked up during the British regime—
and thirty lakhs of people died of famine
—these hoarders have been nourished by
the Congress regime. This Bill is not going
to curb them or do them any harm, That
is why in the name of essential commodi-
ties all that you will do will come to this
—1 again repeat it—that the hoarders,
wholesalers and big producers will go
scot-free and the entire people will suffer,
and this thing I am sure will be voiced
on the floor of Parliament again when
things come in for a review.

Finally I also want to say a word. Even
some expert appointed by the Government
has said that all those agrarian reforms
have failed. Why have they failed?
Because in the district of Tanjore itself all
those agrarian reforms are not implement-
ed. No surplus land was taken. Everything
is there, The owners hold such big lands
as even 2000 bighas in various ways.
Nothing has changed. The landless labour-
ers or the poor peasants have not got land.
Their debts have not been written off or
moratorium put on debt repayment. So 80
per cent of the producers who are sup-
posed to produce food for the entire coun-
try are being made poorer and poorer.
They are being thrown off the land, and
during the twenty years of Congress regime
more peasants have become landless than
during the hundred years of the British
regime. With some fertiliser plants, with
some package deal, with some Japanese
deal, you can only touch the fringe of the
problem. Qur attention is getting diverted
to producing cash crops and other crops
that we are supposed to export to the
foreign market. That is what the imperia-
lists want us to do. But as regards our
country getting food it will never be solved
in this way unless actually the feudal
remnants are abolished. It is necessary that
this feudalism should be abolished com-
pletely, and whatever surplus land is there,
even half a bigha, should be given to the
landless and poor peasants and their debts
should be written off, and cheap credit
should be provided by the State, Only then
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they will be enthused and they will produce
more, they will produce double and India
will get enough food. India was a fabulous
couniry and it will again return to being
a fabulous country, but I see no hope of
that ever coming through under this benign
Congress regime,

Surt D, THENGARI (Uttar Pradesh) :
The Bill provides for, in an indirect way,
compulsory procurement of essential com-
modities. That means levy, and it is well
known that a lot of discontent prevails
among kisans, Can the Government claim
that because of the levy system they could
bring down prices last year?

The kisans should be paid the market
price and not the post-harvest price, These
post-harvest prices can in no way be des-
cribed as remunerative or supporting prices.
Government should enter the market and
puarchase foodgrains etc. according to the
market price and not at the prices arbi-
trarily fixed by the Government.

This enactment will discourage producers
from producing food crops. They will be
more interested in the production of cash
crops like tobacco, cotton, sugarcame, etc.
Further, production of food crops will be
affected adversely.

Besides, the system of procurement is
also defective. The cultivator has to go to
the Tehsil office to secure the price of the
produce sold.

Again, the extent of levy is fixed on the
acreage and not on the quantity of produce.
This creates anomalies,

This Bill also provides for the forfeiture
and confiscation of packages, vehicles and
animals. This is wrong. This is out of all
proportion. The prices of articles thus con-
fiscated may in many cases be many times
more than the amount of fine intended to
be imposed.

This Bill confers extensive powers—this
is most objectionable—extensive powers on
the Collector and the executive, This is
misused everywhere, This has given rise to
the Bastar incident. Even the D.LR. bave
been utilised for such oppression. To show
how kisans are suffering because of these
powers already given or conferred upon
the Collector and the executive, Y will read
out the relevant portion of our petition
from Madhya Pradesh which has been
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petition says—I will read out the relevant
portion ;

1. gu i Er i qeardy ot g
ST ¥ dAsg Few W fAgm-
qare aaree fad o § 1 fordt
snT faaifea o o1, st garsmt
FETU FAMFRT YT X TAAT LY TR
g

2. 9EATE off g gWI Rl
FET X 30 ¥ 60 framm wfquss
F Ayt e rfda &
fgzraa drd & {5 ga ug sadarfa-
e FAFET Y2 g F SHT gaar
F1 gaR graag s e o fw g
qqt A ecgeT VAR gead fruifa
¥SF F SR FHAW F AT
AR qrE A9 qfER & 3§ 9TIR
g ¥ T SATT FATT @I 9
9T gA  Sifag T I Fqrar SIF FE
a1 <gr g fF afe sare agl geard v
dr  afee afus difes # agg @
TR 94 ¥ SaR fAwra w1
AT |

3.3 qAF wHfAg awi A ¥
FRO AT FFAT  AqATT WAT
gs { sa A qarard ¥ 9 ¥ A
F frator &t fawar mm )

4. @ 9T a1 gAR a@faget &
FA A SrET, Ay faifa A ag
AN v Ed o of T o & 9%
TNew 7 w5 agr S | gz
A5 FI SATT gAAT AN F IIAA
g a9 @M & fad o sare ady
Fr g a w& f& el off gra
g g Fref a% g gary Ay
frgifeq =1 7€ &, 9% @R S@A
afs afgwife g Tifaw i 7eg
ar fwey o IHR ¥ wdfma FTaER
g Ay AL o fasrer & T Ay gwie

famer 487 a9 W)

gare g afz sfafaa s @
g gh fa%q FET ET AT gW 9
foag aren frar s axaarfs i E
afafra var< 1 fasa sefada @=3
el 7Y, fag gAR aw wfafea
SqIT g A q1 gL FT A17 g, fAg
A g & o W e ® )

This is just a sample of the result of the
powers that the Collector and the execu-
tive are already enjoying.

THe DEPUTY MINISTER 1IN THE
MINISTRY or FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : All that the orders of the State
Government provide for is that enough
quantities should be provided for the fami-
lies and only the surplus should be pro-
cured through levy.

Surt D THENGARI : 1 quite agree with
the intention of the Bill, I do not disagree
with it, but the difficulty is that for various
reasons with which the hon. Minister is
quite well acquainted the executive autho-
rities do misuse their powers, and I am
just bringing to your notice how these
powers are being misused. Fortunately,
while in the original Bill there was no right
to appeal to the judicial court and only
the State Government was to be approached
for appeal after the Collector’s order, now
there is an amendment but I should like
to insist that the judicial authority must
be announced immediately; otherwise if
there is delay, the cases would remain
pending subject to the arbitrary authority
of the Collector.

The Government has already become the
biggest monopolist. For example, in Madhya
Pradesh the Government procured jowar
at Rs. 33 per quintal and sold it to the
consumer at Rs. 43 or Rs, 44 per quintal.
That is, the Government has taken Rs. 11
per quintal as profit.

1 PM.

In the case of wheat, the Madhya
Pradesh Government has purchased wheat
at Rs. 65 per quintal and sold it at Rs. 75
or Rs. 80 per quintal,
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Thus, Government is itself profiteering.
Similar reports are received from other
States also. On account of this, prices shall
not come down and the very purpose of
the Bill would be defeated. The object of
price-control is that the producer should
get better prices and the consumer should
get at cheaper rates, But today both are
dissatisfied. Producers are not getting
remunerative prices. The consumers also
suffer. The reason is that the zonal system
has not been abolished and there is no
free movement on the plea that black-
marketing would increase on account of
the abolition of the zonal system. That
plea does not hold good because even
foday when the zonal system is prevailing,
the blackmarketeers are having their hey-
day.

There are some suggestions about some
clauses in the Bill, Whatever is confis-
cated by the Collector must be put up with
the challan for the witnesses. The very
article that is confiscated must be produced
before the court, otherwise identification
of the article would be difficult., Another
thing is, where an order under section 6A
is modified or annulled or where in a prose-
cution instituted for the contravention of
the order in respect of which an order of
confiscation has been made under section
6A, the person concerned is acquitted and
if in either case it is not possible for any
reason to return the foodgrains or edible
vilseeds or edible oils seized, such persons
should be paid therefor the market price
obtaining then, and not as provided for in
section 6(c)(2), the price as if these com-
modities had been sold to the Government
with reasonable interest calculated from the
day of the seizures of these commodities.
For, more often than not, by the time we
reach the stage of repayment, the actual
price would have risen far above the price
envisaged by section 6 (c) (2).

SHrT N. PATRA (Orissa) : Sir, I rise to
support the Essential Commodities (Amend-
ment) Bill, 1966. It is a very essential Bill
brought forward before this House. At a
time when we are short of foodstuffs the
Government has done a right thing in
bringing forward certain amendments to
intensify the procurement levy through
this amending Bill, Last vear the Central
Government had to distribute about eight
million tonnes of foodgrains. This year it
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is estimated that out of the Central stocks
about 12 million tonnes of foodgrains may
be necessary. Therefore this amendment is
very timely and further, to hold the price
line the Government has to augment their
stock position, In order to hold the price
line some buffer stock is also mnecessary.
And the Central Government has a lot of
commitments, That is, statutory rationing
has been introduced in big cities like
Calcutta, Kanpur, Bombay and such other
places. To augment the supply in the sta-
tutory ration areas also procurement is
necessary, But whatever steps the Govern-
ment are taking in the form of making
amendments to this Act, the pitiable thing
is that they are not being implemented.
This Act is not a new Act. Previously also
there were some amendments to the Essen-
tial Commodities Act. But the provisions
of the Act have not been implemented
properly and the officers who are put in
charge to implement this Act do not care
to implement it successfully. And the
Government have also set np the Food
Corporation, It is working for the last two
years. At the time of the establishment of
this Food Corporation, we had hoped that
it would come in a big way to create
stocks necessary for distribution when scar-
city conditions would arise. But from the
working of the Food Corporation, we feel
that the hope that we had cherished has
pot materialised. Last year, in 1965-66, the
Food Corporation of India was able to
procure only about 66 lakhs of tonnes,
not even a million tonnes, when the
marketable surplus was estimated to be
about 20 million tonnes. And the Food
Corporation of India, with a big staff and
other paraphernalia—a lot of money is
being spent on the organisation—was able
to procure about 6.6 lakh tonnes only, not
even a million tonnes. All the State Gov-
ernments could be able to procure altoge-
ther about 2.7 million tonnes only out of
the 20 million tonnes of marketable surplus.
When we are in need of more stocks, we
do not procure; we have been encouraging
the mill-owner, the trader and the big
landlord, in a way, to hold the stocks and
when the lean months of the year come,
they try to dictate the prices. You expect
the peasant to surrender his stock to you
at Rs. 13 or Rs. 14 per maund, Do you
expect him to give it to the Government
at a much lesser price 7 This goes into the
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hands of the mill-owners. It is not going
waste, I mean the marketable surplus. But
somebody is procuring it. They are taking
it into their hands, people with money,
people who have access to get loans from
the banks. Such are the people on whom
the Government depends to help them in
procurement. When you started the Food
Corporation, you should have scen that the
Food Corporation comes to the market in
a big way and tries to create all the buffer
stocks that are necessary. Against 20 mil-
lion tonnes of marketable surplus estimat-
ed, the State Governments and the Food
Corporation could be able to procure only
2.7 million tonnes. Therefore, I doubt;
even after this amendment to the Essential
Commodities Act, I do not think we will
be able to either hold the price-line or give
food to the people in some contingencies;
if things go on in this fashion. I think
a remunerative and incentive price is the
only king-pin. If procurement, You have
to ensure not only a remuncrative but an
incentive price to the agriculturist, At the
harvest time neither the Food Corporation
nor the State Government agency comes
to the help of the poor agriculturist or
the small tenant. As soon as the harvest
is over, he has some obligation to meet.
He has to buy his clothes. He has to pay
his land revenue. He has to meet other
contingencies. But at that time you do not
come to his aid. And when this poor, mid-
dle class tenant is confronted with the bills
of expenditure he is compelled to sell away
his produce at a lesser price. The merchant
or the trader who has been licensed to
work on behalf of the Food Corporation
of the Government of India takes advan-
tage and offers some remunerative price,
say § per cent, more, and corners the stock
and when lean months come he tries to
dictate the price. In such lean months why
cannot the Food Corporation of India
come to their rescue ? Why do you have
the Food Corporation of India and the
trader at the same time? It is our expe-
rience that the mill-owners and the traders
have all along been sabotaging procure-
ment, You should be very careful about
them and you should come out in a big
way to help the agriculturists. Unless you
provide him all the necessary credits, inte-
rest-free loans, you will not succeed even

after you pass this Essential Commodities
bill, .
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You have been assuring the country that
after some time you will not depend on
imports but with these shortcomings your
assurances will not be fulfilled. Therefore
if you want to be self-sufficient, you have
to be careful. The Food Corporation of
India should be very active, and your
officials should be honest to implement the
provisions of this Act.

Tue VICE-CHAIRMAN (SErR1 M., P.
BHARGAVA) : Mr. Patra, it is time to
wind up. Mr, Sri Rama Reddy.

SHrI N, SRI RAMA REDDY (Mysore) :
Mr. Vice-Chairman, Sir, this is a very
simple Bill with only 5 clauses. Clauses 2,
3 and 4 are the operative clauses which
have a bearing on the manner in which
this Act is proposed to be worked out.

Now. Sir, clause 2 deals with the price
to be paid whenever any commodity is
requisitioned to the producer by the mer-
chant or the mill or whatever it is. This
is not much of a controversial clause but
for the fact that this price is proposed to
be determined on the basis of any grade or
variety of foodgrains, edible oilseeds or
edible oils, prevailing or likely to prevail
during the post-harvest period in the area
to which that order applies. Here, Sir, it
refers to the criterion on which the prices
have got to be determined. The basis is
the prevailing rates in the post-harvest
period. 1 am sure this “prevailing rates”
will give scope to plethora of disputes later
on, For instance, Sir, what is the harvest-
ing period ? In our State we have, what
is called, the rabi and the kharif harvesting
seasons. But, in Bihar, for instance, apart
from the kharif and rabi seasons, there is
some other season too. Therefore, on
account of various irrigation facilities that
have been made available to the farmer,
there is no definiteness about the harvest-
ing period. For instance, in my State ragi
could be grown at any time. Groundout
could be sown and harvested at any time.
There is no definiteness. All through the
year people are doing it because of the
availability of waters. There is no inhibi-
tion on sowing or harvesting. Therefore,
which is the harvesting period ?

Suri ANNASAHIB SHINDE: Tt is a
well-known principle as far as different
crops are concerned, Even in regard to
particular crops, the sowing and the har-
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vesting period differ, That will be taken
care of,

Surt N, SRI RAMA REDDY: The
hon’ble Deputy Minister may be right in
thinking generally of the conditions that
were prevailing hitherto but the agricul-
tural system—sowing and harvesting—is all
being changed. Now all the year round
there is harvesting period in some parts.
For instance, ragi is harvested all the year
round, or even paddy—] am speaking from
my personal experience, All through the
year groundnut is being harvested. I have
no objection to your saying “at the con-
trolled price”.

In sub-clause (i) of clause 2 you have
said “the controlled price”. That is all
right. It can be depended upon provided
you control it. There are so many food-
grains, inferior grains like ragi, jowar, etc.,
apart from superior grains like wheat and
rice, There are so many other types of
varieties of foodgrains for which the prices
are not fixed, We seem to be thinking of
operating this clause in a particulay way
to justify the Essential Commodities Act.
But what is the effect that is going to be
there if tomorrow the price of ragi has to
be fixed? In this case you cannot say
“post-harvested period” because there is no
post-harvest period for ragi. If you depznd
on clause 2(i) there will be difficulty for
you in the case of several foodgrains. So
in both ways, I do not know exactly what
is the mind of the Minister or the Gov-
ernment.

Suart ANNASAHIB SHINDE : Assuming
for the sake of argument that there is
error of judgment in regard to the post-
harvest period, perhaps the price that
might be determined by the court is not
going to harm or damage the interest of
anybody.

SHrr N, SRT RAMA REDDY: What I
want to point out is that it gives rise to
plethora of claims and counter-claims, It
should not be the intention of any Bill or
any Act that emanates from this House
to give scope to a lot of litigation. Well,
I am a believer in democracy. In spite
of this, all said and done, the least we
govern the better. But, unfortunately we
are operating in a period where shortage
is the rufe of the day rather than the
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exception. Therefore, unless, the Govern-
ment are armed with sufficient powers, they
may not be able to do justice by all sec-
tions of the people. That is why 1 agree
that such a provision is necessary. Why do
you say “post-harvest period” at all? You
can say “prices fixed from time to time”.
That would have been quite enough. Not
that I have objection for a thing like that.
But to put unnecessary words into the
clauses will create a lot of confusion later
on.

Surr N, PATRA: If you say “from
time to time” it will also be injurious,

Sur1 N, SRI RAMA REDDY : That is
my personal objection. Of course if there
is still time, I have no objection to the
Minister reconsidering it and redrafting it
but these are the difficulties.

Coming to clause 3, I really congratulate
the Minister for having given this conces-
sion to farmers. It deals mainly with con-
fiscation of foodgrains and edible oilseeds,
not oil. Very wisely they have excluded oils
from this because vils are not supposed to
be stored or reserved by the farmers. They
simply refer to groundnut seed. I would
point out that the Bill talks only of oil-
seeds. Supposing, instead of oilseeds,
hoarding takes place in the form of kernels,
you cannot confiscate. Supposing I hold
about one lakh maunds of groundnuts,
according to this I am not liable to be
attacked by this Bill at all. Some distur-
bance cannot be interpreted like that. It
is definitely stated as groundnut seeds. So
it is not going to achieve the purpose for
which seeds are mentioned, in the sense
that I can store the groundmat kernel as
such and I am free, This Bill does not
bind me. Therefore even here I am sure
that you are not going to succeed in your
efforts to make available the essantial
commodities to the people in the form they
require,

Smmi ANNASAHIB SHINDE: With
your co-operation,

SHRI N. SRI RAMA REDDY: Of
course. Therefore while congratulating
the Ministry for having exempted the actual
producer—and they are prepared to pay
the price anyway when it is requisitioned
from the producer and it will be quite good
—please see if the word ‘groundnuts’ will



5449 Essential Commodities

serve the purpose for which you have

brought this Bill.

1 will come to clause 4 which is also
the operative clause here. I would illustrate
it because I am not a lawyer and cannot
talk about the legal aspect. Supposing I
am a farmer, and I take one bag of my
paddy or groundnut from my village to
my daughter’s village, about 20 miles
away, now not only this bag is going to
be confiscated but also my cart, my bullocks
and everything. What is the justification
for that? I am sure this is a very hard
case and this should not be so.

Suri S. S. MARISWAMY (Madras): If
it is taken by head, will they arrest the
man and feed him also?

Suri N. SRI RAMA REDDY: There-
fore these are some of the difficulties which
are there.

Surt CHITTA BASU (West Bengal) :
His head also should be confiscated ?

Surt N. SRI RAMA REDDY. These
harsh things may be eliminated. You may
fix some quota, say that it should not be
less than 10 quintals, 1 cannot think for
the Government but I am only explaining
the difficulty in the actual working of this
legislation that we may have to face.
Therefore even at the earliest stage it is
better that some of these difficulties are
eliminated. I do not know if there is time
for all that and if there 1is, X earnestly
request the Minister to give his considera-
tion to these aspects,

Surr CHITTA BASU: It is a very im-
portant Bill in the sense that it involves
certain basic principles of a policy nature.
The primary object of the Bill appears to
be holding the price-line of the foodgrains,
edible oils and edible oilseeds., Naturally
every section of this House would be inte-
rested in the matter of holding the price-
line, There cannot be any two opinions
regarding the Government’s measure to
hold the price-line effectively but I differ
only on the modus operandi. The problem
is, with this Bill the Government seeks to
arm itself with an extraordinary power
which was earlier conferred upon it by the
DIR. The amendment has been necessi-
tated because of the fact that the Govern-
ment has decided to withdraw the D.LR.
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from certain areas of the country and
therefore the Government requires that
power of the D.LR. for the maintenance
of the price-line. Through you may I ask
the Minister whether he is satisfied by the
performance of the D.IR. in the past few
years that the price-line could be held
simply by these extraordinary powers that
the Government did enjoy ? I would show
by figures that the Government could not.
Therefore my objection to the amendment
iy primarily arising from this point. I am
ready to give power, extraordinary power,
to the Government if I am satisfied, if I
am certain, that by arming the Govern-
ment with these extraordinary powers, the
people will find some relief from the price
rise but I do not find any hope in it because
even after the promulgation of the emer-
gency and the D.LR. the prices continued
to rise unabated. There is no doubt about
the fact. I simply show certain figures
which will prove how the price rise was
there even after the D.LR. was there. By
March 1966 the price level rose by 36.5
while the sale price of the food article rose
by 50 per cent. Regarding the index num-
ber of wholesale prices, in 1952-53 it was
100 and in July 1966 it was 164 and for
food in July 1966 it was 189. You should
bear in mind that all this price rise was
there even when the Government was
armed with the D.I.LR. Therefore if those
powers of the D.LR. are simply incorpo-
rated in this Bill, can the Government
assure the House that there will be no fur-
ther rise in the price of foodgrains beyond
1897 Then only the Government will
have the moral and legal right to come with
this Bill.

SHRI ANNASAHIB SHINDE: It is not
a mere reproduction of the DIR. but
there are some substantial additions to it.

SHRI S. S. MARISWAMY : With all these
Powers, will you be able to hold the price-
line ? That is the question,

Surr  ANNASAHIB SHINDE:
Government intends.

Surt CHITTA BASU: The Statement
of Objects and Reasons has said that the
necessity has arisen because of the relaxa-
tion of the D.IR. and therefore you are
coming with this amendment.

Surt N. SRI RAMA REDDY: The
object of the Bill is not stated there.

The
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Suri CHITTA BASU: Yes, in the Bill
which has been submitted to the House. I
do not oppose the very idea of procure-
ment. I congratulate the Government that
it has accepted the principle of procure-
ment. I know that if the Government is
to satisfy the needs of the people during
a time of shortage, if the Government is
to work for equitable distribution, it must

have a large amount of stock at its disposal |

to equitably distribute it. Now let us see
what is the procurement that the Govern-
ment has so far done, Can the Govern-
ment say that the Government is willing
to have a monopoly procurement policy ?
No. Government has got no such policy.
You would find it, Sir, from one set of
figures which I quote from “Review of the

Food Situation—July, 1966”. Herein the
Government says that the Government
could only procure 27 lakh tonnes of

foodgrains when the total marketable sur-
plus was about 20 million tonnes as was
pointed out by some of my friends in this
House. But to me the figure is something
higher than that, If the Government enters
into the market with some basic and inte-
grated price policy, the Government can
procure at least some 20 million tonnes of
foodgrains from the market to act as a
buffer stock to be distributed equitably in
times of food deficit and consequent dis-
tress to people. But what the Government
has done ? The Government, in 1965-66,
could procure only 27 lakh tonnes, and the
Food Corporation could purchase only 8
lakh tonnes. Sir, may I point out to you
that unless this procurement policy is geared
up, there will be no possibility of holding
the price-line,

Now I want to draw your kind attention
to another figure. Will the hon. Minister,
Shri Subramaniam, kindly take the trouble
of going into the production for rice which
has been given in this book ? From that
I have taken some comparative figures
showing what has been the production and
what have been the market arrivals. In the
year 1960-61 it is found that the total
production of rice—I have taken simply
the rice figure because I am a rice-eater, 1
am interested in rice, not in wheat, not in
milo—had been 33,7 million tonmes, and
in that year the market arrivals of rice
expressed in 1000 quintals were 12,463. In
1961-62 the corresponding figures were 33.6
million tonmes, and 13,216 (in 000 quin-
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tals). In 1962-63 the corresponding figures
were 31.4 million tonnes and 12,547 (in
000 quintals). In 1963-64 the correspond-
ing figures were 36.3 million tonnes and
10,003 (in 000 quintals). In 1964-65 the
respective figures were 38.1 million tonnes
and 7,052 (in 000 quintals), and this the
hon. Minister will please note. What is the
reason for it? Here lies the crux of the
problem.  Here the production figure
increases and here the market arrivals figure
decreases. That means it goes into the
hands of hoarders and blackmarketeers; it
shows that the foodgrains are hoarded; it
shows that the rice is hoarded or the paddy
is hoarded. Therefore, unless effective
measures are taken to dehoard this, Gov-
ernment cannot have at its disposal enough
quantity of foodgrains to be distributed
among the people generally, and among the
needy people in particular,

Suri  SUNDAR SINGH BHANDARI
(Rajasthan) : At what level it 1s hoarded ?

SHrt CHITTA BASU: I am coming.
Sir, while I support the Government’s policy
of procurement, at the same time I will try
to point out certain lacunae, one being
that the Government has not taken over
the responsibility of equitably distributing
the procured rice. (Time bell rings).

I want a few minutes’ time.

M. P.
two

THE VICE-CHAIRMAN (SHRI
BHARGAVA) :  Try to finish in
minutes,

Surt CHITTA BASU: Sir, when the
Government come out with the policy of
procurement, they have not taken the res-
ponsibility of distributing equitably the
procured foodgrains. What they have done
in the matter of distribution, you can see
here. The total population covered under
statutory rationing at the end of June,
1966, was 2.5 crores. What is the popula-
tion of our country ? I think you have not
forgotten it. And the population covered
under informal rationing was 8.4 crores.
Now informal rationing is no rationing,
and in our State you will find that it
parades under the name of modified ration-
ing, that is, here there is no responsibility,
no statutory responsibility on the part of
the Government of feeding the people from
whom they are forcibly taking rice and
paddy by way of levy. I am not opposed
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to Government’s policy of procurement by
way of a levy, procuring foodgrains allow-
ing the prodacer a remunerative price, an
incentive price, or a price based on some
justified principle, but the Government
must take on the responsibility of feeding
those people, distributing among those
people the essential foodgrains, so that
they do not die of starvation. But what
has this Government done so far? The
‘Government has taken away forcibly rice
from the growers but it has not taken
the responsibility of feeding them in times
of their distress, in times of their woes
and hunger. Therefore, when you take the
liberty of procuring, you must shoulder
the responsibility of feeding the people.
But you have not taken that responsibility.
So this is a big lacuna, this is a big fraud
actually which is there, and which is not
to be supported.

Then, Sir, I come to the question of the
prociarement policy itself. West Bengal was
pioneer in this matter. They fixed a target
that they would procure 1.5 million tonnes
of rice, But what happened to it? They
could procure not more than 4 lakh ton-
nes, What was the reason? The reason
I told you earlier, and it was that the
Government did not dare to touch those
big hoarders and big producers, to touch
those people who even possessed land
beyond the ceiling,

Surr SHEEL BHADRA YAIJEE (Bihar) :
And you take out your jhandas and force
the Government not to touch the culti-
vators.

Tue VICE-CHAIRMAN (Suri M. P.
BHARGAVA) :  Without interruptions let
him continue.

SHr1 CHITTA BASU : With jhandas we
want to help the Government to bring out
the cornered rice and to feed the hungry
people. But this Government fights shy of
it, fails to touch them, This is the tragedy,
this is the paradox and this is the whole
story of West Bengal. Therefore, unless a
very-well-thought-out principle is there,
unless the Government takes to the policy
of State-trading all over the country, Gov-
ernment’s policy of procurement is not
going to succeed—and Government cannot
also take up the responsibility of feeding
the people. Therefore, in this situation,
what I want to say is that the Govern-
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ment should announce its policy with
regard to State-trading in foodgrains., Then,
at the present moment, I can only suggest
regarding a broad principle of State-
trading, State-trading in foodgrains really
means that the State actually trades in
foodgrains  without any intermediary
agency. Instead of forcibly acquiring the
produce through compulsory levy of pro-
cuarement, the State must enter the market
for purchasing foodgrains on a large scale
on the basis of a rationally conceived and
well thought out price policy in which a
remunerative price shall be paid to the pro-
ducer and a suitable price charged from the
different classes of consumers in accordance
with their income levels, This should be
the broad policy of State-trading,

Tue VICE-CHAIRMAN (Surt M. P.
BHARGAVA) : Mr. Basu, I am afraid I
won’t be able to allow you any further. You
have taken fifteen minutes when I have been
allowing ten minutes to everybody.

Surt CHITTA BASU : Yes, Sir, I have
almost finished. I would request the Gov-
ernment, since this is a very important field
and since it involves the principles of pro-
curement and since it involves the principles
of distribution and also since the future
food policy of the Government is also
involved in this, I would be very glad if the
hon. Minister can give his reply regarding
the broad principles which I have tried to
enunciate.

SHrr K. S. RAMASWAMY (Madras):
Mr. Vice-Chairman, the country is experi-
encing a big shortage of essential commo-
dities, especially foodgrains and that too
rice. We want essential commodities to be
available at reasonable prices, especially
foodgrains, But there is a rise in the prices
of essential commodities and their prices
are soaring high every day, So the Govern-
ment has rightly come forward with this
measure in order to check the prices from
rising and to make the commodities avail-
able to the people in as equitable a manner
as possible. But I think this measure is
only a temporary one and the several
sections in it with regard to prices and other
things will be taken away after this scarcity
period is over.

1 am glad that the hon. Minister said in
the House that a remunerative price should
be given for agricultural produces. I con-
gratulate the hon, Minister on having given
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a higher price for paddy when he took over
the Food portfolio. But it is now more than
three years since the paddy price was
revised, The prices of every other article
have gooe up by about 25 per cent during
these years. So I submit that when the next
price fixation is done this should be taken
into account and a really remunerative
price should be given to the producer. The
prices of agricultural produce are always
consumer oriented and not production
oriented. We talk of essential commodities
and their prices. But we should also remem-
ber that the cost of production in agricul-
ture has also gone up very much, There-
fore, let us see that all those things essen-
tial for the production of foodgrains are
also given to the farmer at fair prices. Only
then will he be able to produce more. And
the remunerative price should be based on
the cost of production and though it may
be higher than the fair price, it is neces-
sary in order to give the farmer the
incentive to produce more.

In this Bill it is stated that the period of
four months—I am referring to the Expla-
nation in clause 2—means a period of four
months “beginning from the last day of the
fortnight during which harvesting operations
normally commence.” This is the post-
harvest period considered for fixing the
price, My humble submission is that the
same period in the previous year should
also be taken into account. Only then can
the rate of rise in the price can be appre-
ciated properly. The market price is not
necessarily the remunerative price because
just after the harvest the price is very low.
So the price should be fixed in relation to
the price prevailing in the previous year,

Further all essential things needed for
production purposes like tractors, imple-
ments, oil cakes and so on, that are needed
by the agriculturist, should be given to him
at a fair price. There should be a3 com-
mittee in each and every district at least, to
fix the price and to mark the variations in
the prices, In the State of Madras the price
was fixed and in the granary of Madras,
namely Tanjore district, the cultivators
were satisfied with the price fixation. But
the cultivators in Coimbatore were not
satisfied with that price as the actual cost
of production in Tanjore was less because
there was the package programme going on
there. Moreover the time of hfirvest also
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differs as the hon. Member Shri Sri Rama
Reddy rightly pointed out, from place to
place. The times are not the same, Also in
several other places there is only one
crop whereas in several other places
they will be having two or even three
crops. So these factors also should be
taken into account.

I am glad that the system of levy is to
be followed in the procurement, If there is
monopolistic procurement then it will resalt
in great hardship to the people. Luckily the
levy system is adopted. I want that farmers
owning one acre of wet land and three acres
of dry land should be exempted from this
levy. 1 say this because at this level of
price they cannot make both ends meet. So
they should be exempted from this. Last
time procurement was dome in our place
resulting in much harassment to our people.
Of course, there was no law then such as
this one for procurement, But some of the
officers of the Government used the provi-
sions of the Defence of India Rules and
even sent policemen for procurement.
Farmers never object to procurement as
such. Some people, of course, do not give
the grains just after the harvest, For that
the police were used and people were
harassed and in one house the whole lot of
grain there was taken away leaving nothing
even for their home consumption. Such
things should not be allowed to happen. I
also suggest that this levy should be col-
lected just as they collect land revenue.
There should be no harassment of the
farmers.

With regard to clause 4 in this Bill, I
want to say that the vehicles or the bullocks
of the farmers should not be seized. We
know that the Act for the prevention of
cruelty to animals is in force now and the
farmers and other villagers especially are
very much handicapped by this measure
because the policemen take away their
bullocks even if there is only a slight cut
or wound on the animal and their agricul-
tural operations are affected. So I submit
that such vehicles and bullock-carts should
be exempted from this proviso. They may
attach lorries and such other vehicles, but
not these bullock-carts.

1 also submit that after the levy procure-
ment the agriculturist should be allowed to
sell the remaining portion of his production
in the open market. Otherwise it may be
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all right with regard to the areas having
statutory rationing because there the food-
grains are available and at cheap prices and
the supply is assured. But in the areas which
do npot have such statutory rationing it is
only in the open market that foodgrains
can be purchased, especially in the villages.
So the agriculturist should be allowed to
sell his foodgrains in the weekly markets
and other places. You may fix the quantity,
But after the levy they should be free to
sell it in the open market.

st Iga argad atfed (W at)”
IJIGATERA [RIaw, I W fqa o g
qg ST il fAa smar &, S g@at 9%
T T & AT 90 qRTS AWTT & FHHT
qEAF % | IR ZHA QT ATAT $T JRQ
A Stz A9, 1 FEqWTI G T TG
faa v A T aEaF TG ATATER |
afew za faa #1 fag Segarst & @
grSd H ATF qI9 &34 &0 HAT &Y
o7 Y 3 d9T A€y g wifgd ary Star
fraX os qreg T Fer 5 oo faw @
L9 AIZH AITA FT AFAT §, AfwA
o WTFo Mo T TJgT 5 =T 1
NI ®1 il sfeqqre &% &l
2, AR 399 6T F1E I § IqIL AL
AT AR g Fodl &7 9T 9T Wr |
afsad agFgmagag B s
ATZA FY AHAT g, AT Y Aferany g €
99 T SN, T@ AT K qTH
FTAT AT 3@ w1fgd |

ZATL W F A A &7 FIA aTer
fram &, 3 8o sfawg oY §, ST &3 3
faw v 2 fag swrar 931 78 FT 9
g o mw &0 d e 7@ § foe
AAG AN AT FIT TN T
g7 7 $0ed BAME FT AW a1 &
T sows ¥ ww oy e
2, Q¥ 50 yW@e fram o &, fowa:
FAE TS 1 FT I 7 Faerd g
draguar gar g f5 g7 18 @al @
TS I Fga AT T E ) JW U
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FY 7 & forew faadt & @i 7 & wfer
F AR 7 gfoa & et €1 3w
TR | fqq @m e g K s
Fg a faa fram € s% wmae 3=
AT ¥ FP TR fAar . fram S
H% g1 1, 997 g § AT &Y, S| W
9T AT FGT 1 AT a8 S edT
Woeee €, S gEW qeiw arg g
g, 4 9g Fg f6 g@aT &Y v gwEa
AT A 8, 9€ e\l AT g |
e avg A3 & I gaw S ey afer
FEEIT &1 § A qrfaw  fafqes
T T FgT B e T qEe
T & faq qare 7=y &, 98 dfewuw
TET g ® ? aE 8 1 SHrEe ®y
T ATEE W ag #|v gen,  dfeew
gorr, fafaam g, feres o a1 @
g 7 A8 WEERHE & ONTRg WV
AFL T Sl ag frw aframe qr sy
wrEY ? e g @ fem aae
AW AT Irfgr W E, g ¥
I I AT (A A1 gF e
AT IA 3w FoFT T, W wrd ?
AT AT B o9 FreEgraee g ¥ o
HITAFST Arza AT IET ) 7 Fafeee
qZa & FgAr Agar § 5 o dwe
F AT T UIFF oY @ ww &
FTFIS HT AT AT YT @ a9 8,
AT IR EIET Y TG F9T U2gH
AT @l g 7 ag framr @ dewt
aaa difae, feaml &7 8T e
ST g R §, T S dewd
S 9 IET ow wrEr wgfend
9 I qE I AEF A AT AT
43T R0, FET AT AT ST RS
@' § 9% 3@ a9E ¥ W § ¥ 9
a3 i 7 FIAT 9w §,
oigl geia &1 femrs @t FrTERRY
F1 feure § 5 guk worgdd #1 we
are fafar 7 a8 | Afer s Away
9T AT HIE qTaval AE g | &Y &I
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[#ft Sgat@ agawy wfed]
93F AT ATIY T AT AF AT AEH
HHFLT FY AT, 90 U= § SN FY AR
AAT 30 o IT I TS, FATA &I
109 AZ qgré | T ATA ST 1ot gt
gan g, FFY A7 AR &9 100 TE@E
T g | Fram qax 9T H AT Ta7 gl
FIGT § | I UTI™S A€ Iq7 @I &,
afrT a0 9€ | AAT  FF FY T
T4, 79 ' wEa 7Y T w9 A}
frata =1 wree e fafawr a—r & o
TR AT FIH TEH {FIL FW T
299 1 gifaen ag) § 1 ORT gEe
R GBI AIH I &1 o @ §
q ArAT 39 Argeg 7 oF  frara @
a7 § 5 ar9vs AT s (A | 1§ T,
A ATETF FaAT FrATeaT g T !
A H, FATE 7 a7 Faq a1 4 avag
F g Fts 16070 u fgdea oy | eq
§ AT37 A FT 5T 175, 180 ¥R
190%0 U faareagrns | fog feam
¥ aTH FEY HeUT §, Sh ErA | 9AT
FEg FY FYAT I3 F1 AfaFL TG R
X FYF T FIAT FITGMAT [T
3T, Al AR, TF A1 IE7E 4 H
Fw3 fram qHR 7 FW@T | TG
gday g 93 oIy WX USE,
DAt faq F]X F zafr IxE e @
g1 gyl F N q S gATA TR
Y oFY, AT NG I TF FAG F AT
§ 37 AT AT Y § A IAF IR
FedIely 7Y g @ | TAL AT ® 90-
95 WAL fFqm oy giv &, Sr wiaw
FHIAT R FT I NSTE IA|WE |
5§ 9T F197€ A AR FTET FT TgY
FM g | ATFER | TSRS ag et
¥ IT qFT IqHT FAT 110 o,
115 ®o B faeed oY X a9 ag d
&qqr, erf x99 fFay 99 @@ ar
afrT oeg | ITFT AT 6 %o FRaY
g1 AR AT AE AT 190 Fo W

f¥aeze 7% 95 7€ 1 A ST9 AwAT HA
II9T g, AT T GFd §ITG g A I4
IR IHF FIC  WEAR, F9G AW,
AW, W4T AYTEE, R W&
RIT g AT FT AT AT {1 suiag
59 IF 48 AThe A1 FT TET 7 &Y
I AT TF TT W q AT e
QT AEY | a8 T SI9 ar & a8 Wy
39 gRAT T qALAT G a7 A quAy g Ay
agr A TR F AT I T8 ¥ A
FIE JGA ATTET ALY AT T IEEY
sfeqarT AT FTAT AT | TAX TG
H wIzd TiwEr g, § TR ¥ 98
FEM fF SR Y TTETF q13T ET §——
§ 79 G5grs WIgH g FEm—Ig av
FTEE ATH TISFT AR AIGI AT FTe€
s fafa, 39 & gfal 9 s
AT FIRT T ITTT A 7 ST FTR
gl F ar 7g Fgm 5 a7 s
Fradt agred, SITaTe, STHAT, 39 I
WE F YFT(GT H AR GRA AT
Forererr i otz agard o &R
F ST HH T FAT T97 (F g Sqe
FET §, AT NG, T I qQF A
oy, g 9T FueT @ S
afe o o9 29 fFa™l &7 Fwr
AR 32 A1 A 9ve & frag, saw
1T AT Y gW TARY T FLATA § | 59
#er | framta fag 9t 3o F7r Sar
&, SOET 59 TAATHE § WRE OF FIaay
Y gare @8 0 wafew e oar |
g Fgar % o fawt 7 o & qgw Sy
A qrg8 FHEA AT frar §, ag
FHIAA 19 1R @ fag g frar &4
B 9y qrde it a9 Afed )
FIA ATHE & (7 agr @ WMw B
o3 foaw faorer €, a_1 @Tee o
fafer st qwEs fa ST g
STy T E et & sran fea g, W swl
SRE T R I W WX wedd
9 g, Afer = A e amard
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O @ {77 A 3wt o adY agfema
. A § AR AT H PRI & qFTAA
¥ SART STOAT AZH &7 ST g | qGY
Tz fF g o wrag gragd & &
IR F1 F697 ST, qFF A AT @9
T3 g o1 F TG ITHI A BT R 7
I T % fHar =3 FY N AleFw=
AT 7 F, I AF 9 9% T2l GHaT A
A9 TE A A9 &1 e
FGA FAT & AR F67 T § aGqA T
2 7% AT AR qEr &1 AGWHT
R ZEFEA F A g W SrEREe
& fastfasr W aster foaaT st smrm,
F4T THT G AQT ERI, A JEAAT
g% T ar T gL g Fgar ¥ Foges
&1 Ag@EEr W gl fafaee ara
1§t fagra a1 afea agi #1%
fagra agr o § | agl A7 Jeary
FRIT, S JATEN SR IqHT AAT I TG
g7 T ATt P AT qg A
39 Afa1E 9T IAFT AT I I
zafed § R agm frmanmamAd
Y19 FTEASTA F1 T3 Jgeal T g
f6 g 36 7 T9 FTL QR §, THIWE
TM@IFLEE | § A TAGIAE
1 T qog & fgraa swars #3a1 §
fir Iuq grew SEH! fARr | 9gd ¥
Tt w1 48 IqqAEKIAT § FF ®T AHe
217 4 framY FTA® QAT | § FEaA
g fr afr wifFs & Ae 7 a9
3% qgdr g o= faaw T OO e,
g ATSvE AT JIATC H 3T HLh T&IF
ot &, wrE s 4% & femfaz
R AT F T IFHT LF HT AT
?qg FE TERT NEH  qgdr g | &
ey fegr it @ 7@ §—Agraee
FTA A SOAAT AT qTA T ATAT
HATS, ATAHY ATIT A€ 4N 4 @
§5d & | qofay § 9g9 gHed ¥ 93
g F s Ty Al # A9 g
T AR &, FAFET FAF Q AT AT
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AT AT § AR AR AT Ao GeF FY
ATATE TEAT A1Rd €, ar fom awg &
IO IR 3T F) qrew few AT &
ST A § AT TF, FA G F AT
FTEE AT ATSFAT AT AGG FT FEE
ars fafar &1 e § g w2 e
FIfT ag A9 3T FAT ¥ 39 T6F
F AT a3 GHA & | 5 qF AT Ig
TG T TF AT AT SFGTRE
FIATH BIF 3, ST FIE GHIUST TET
gom | & feael &Y wnfae & oamod
Fgm 5 gR W WA E F) I T,
afsg fraer &1 25 a1 20 FEET
T & &ifsa arfw g o ¥ sawy
IGd I & ) A1 fware & 98 g
¥ ag T30 WAt IR T T |@E@T
21| TAYET ¥ qR 9 9 ag Fg {5
VAT § {199 Forde< #1 ST qra3
faa &, SoFT oEiagaau g | Foae}
HEFA  IAIT T T /T
FAT FHE! FT gFA  FAFe F1 AT
e § | AY wr § i v e Q¥
g, foqar @9 Y 7SI 91, TRy
&g faar o, AafeT 2041 21 T TN
framt &t sifere  fear wm
FFEL & qATA, IO 7 F YA &Y
FATT g, AT HIE FT AfaFHIL E, g Afi-
F1X Jq7 JFQT | FqTT F SArEr fewre
Afew (e 1 1 TE@ i ag a1
AWATII AT ForFex w1 & Afsm |
afFa ofaowe dcERE=TF afgax
FAFCTHT A AT | T3 TATT TS
gqT AT gt war g 5 fufacec ot
T FFT FOMW, FIA 9T AAT TEY
FLUFAT | T8 A 3@ W §, gurr
I (Time bell rings) uw faae
AT AT FT AEFTLTFIE 3 79 G |
Tg ATAFTC ST FAFRLFIL @ & A
fog 1 o & senfedr gifemm #3%E
% qra fieet F1 sy Waw 1 @A
QA gama Wrg |
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KuMmart SHANTA VASISHT  (Delhi):
Mr, Vice-Chairman, we had first the Food
Corporation Bill. Then we had some
changes and some more Ordinances and
now some of these Acts are there which
are being amended. But I feel that the Gov-
ernment is going piecemeal in making
improvements and in plugging the loop-
holes, etc. I feel that the farmer or his
lobby does not exist and there is no faithful
attempt or effort on the part of the Gov-
ernment to formulate policies which would
really help him, help the food side of the
economy of our country. That is why we
have a chronic problem so far as food is
concerned, whether it is distribution or
procurement, all these years. The Govern-
ment are so half-hearted in their efforts and
so insincere in their work as far as the food
problem is concerned, that some aspect of
it always remains and one section or another
always suffers, whether it be the consumer
or it be the farmer. If the Government
were sincere about it, if they had applied
their mind to it, if they had carried out
their policies properly, if their machinery
was such that it would help them to imple-
ment it properly, I am sure that the
problem would not have been what it is
today. Even some Minister—not the present
Minister but some other Minister—with
whom we had a talk. showed supreme com-
placency and indifference to this problem.
He said that prices could go up by a few
rupees a maund. We do not care. Rich
people can buy and the poor will be given
food by us from the imported stock. There
was a peculiar smugness, indifference or
neglect or even lack of understanding of
the situation by the Minister concerned and
our entire deputation, which met him, came
back very much frustrated and dissatisfied,
because the Minister had no understanding
of the problem whaisoever. On top of it
they felt that if prices went up, they did
not care. Today the prices have gone up
so high, that you do not know what to do
and you try to pacify the people by giving
all sorts of lame help here and there, by
a subsidy here or by a subsidy there, but
it does not really solve the basic issue. I
also feel that so far as the food problem
is concerned, the implementation is done
very defectively and very poorly and also
there is a lot of mismanagement. The admi-
nistration at the district level is extremely
corrupt, whether it is procurement or whe-
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ther it is not taking from the very small
farmer. If it is a question of leaving out
a certain surplus with the very big farmer,
they will consider whether he comes from
an important party or not. I am sure the
big landlord, the big people will exercise
their influence in such a way that the whole
scheme can be brought to nought. They
will bz obliged and various favours will be
shown to them. It depends upon the worth
of the party concerned. If it is an impor-
tant party or an interested party, they wilt’
make innumerable concessions to them, If
the officers are to benefit from this party,
they will again make some more conces-
sions to them. But if it is an
ordinary  person, they deal with
him with all their authority. I think so
far as the district level administra-
tion is concerned, surely every second
person takes money for the work dome or
s0. There is no way to improve it. How
can you change 1t ? Also, the Government
does not take action against all those people
who are known to be and who are noto-
riously corrupt. If the Government is s¢
helpless and if corruption is so widespread,
[ think the fruits of the labours of the
Government or their policies would not be
really available, when there are so many
loopholes and so many snags in this. I had
seen at one time that a number of raids
were carried out in Delhi also by a certain
person here, but I am sorry to say that the
hoarders and blackmarketeers, etc, enjoy so
much confidence and support of the high-ups
that no steps can be taken against them.
They are all let off. We cater to the rich
people. We care for them. We listen to
them, We obey them and I do not know,
under these circumstapces, how vyou can
deal with them, with such defective con-
trols, because unless we can get away from
the clutches of these very rich people, the
industrialists or the big busipness people or
the rich middle-men, the society can never
improve and this Government cannot justify
its high ideals and its high policies and
programmes. (Interruption). Please do not
disturb me. If the Government want to
follow their policies sincerely and honestly,
if their intentions are good, then, T think,
they should go about it in a more serious
manper, because the country will not for-
give the Government, if the Government
fail the country today. I feel that the hoard-
ers and blackmarketeers ought not to enjoy
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so much prestige in our society, in our
political circles, in our economic circles and
in every other possible sphere. So long as
we cannot get rid of these people we cannot
get away from their influence and all the
things that go with that, We cannot talk of
socialism. Even to talk of socialism is abso-
lutely futile and useless. We are not honest
about it when we talk about socialism or
when we cry for socialism, It is just a
slogan to make a fool of the ordinary
people.

As far as fixation of prices is concerned,
1 would like to point out to the hon. Minis-
ter that the fixation of prices after the har-
vest is collected, is wrong and absolutely
incorrect. I agree with my friend there when
he suggested that the price should be fixed
much ahead of the time, even one or two
years before, The people should know that
if they grow wheat or rice or potatoes or
some other thing, they will get this price
next year, and not when the harvestigg is
on, What is the use of your fixing the
prices then, because there will be again the
same unccrtainty ? The prices will be low
when the harvest is collected, because at the
time harvesting is made, the prices always
go down, as everybody knows it. If you
fix a price at that time, it will fluctuate from
State to State, from area to area. Wheat
will be selling at one price in Punjab. Therz
will be another price in Delhi, There will
be another price in Rajasthan. So, also in
the case of rice there will be a diffcrent
price for it in Andhra, in Madras, in Pun-
jab, in Bengal and elsewhere. You are being
exceedingly unfair to the farmer. When you
do not take the trouble to fix the price
according to the convenience of the farmer,
he has to fend for himself, he has to beg
and he has to go about places. The middle-
man continues to flesce him. Those of us
who believe in and talk about socialism.
if we are sincere about the farmer, we
ought to help the farmer and we ought to
safeguard his interest, Otherwise, we should
not” talk about so-called ideals, etc. We fix
the price of sugarcane for the sugarcane-
growers in Punjab and elsewhere, but the
mill-owners or these factory-owners do not
buy the sugarcane from the people who are
near them and who are growing sugarcane.
They want to import it from UP and else-
where, beacause the sugarcane is cheaper
there and they have certain areas.
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Srrr C. SUBRAMANIAM :
that be ?

How can

KuMmara SHANTA VASISHT: 1 am
stating facts and it is within my personal
knowledge. In certain States, in Punjab,
the sugar factories and othzr people are not
buying the sugarcane grown 1in Punjab.
They are buying it from elsewhere. They
have some agreement with those people or
they have some sort of . . .

Tuc DEPUTY MINISTER 1IN THE
MINISTRY oF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT anD
CO-OPERATION (Surr S. D. Misra) :
It will be more costly.

. KumMart SHANTA VASISHT : Tt is not
costly.

Surt C. SUBRAMANIAM : Transport is
there and it will also dry up.

KuMart SHANTA VASISHT : What-
ever it is, this is a fact. You may find out
as to what is being done. Some of these
reople, who are factory-owners or at least
the people who are managing the show,
have not been wanting to buy from Punjab.
They want to gat it at a cheaper price.
They want to discourage the growers and
reduce their price, so that they may bring
down their price.

Surt C. SUBRAMANIAM : I would like
you to pass on the names to me,

KuMart SHANTA VASISHT : Yes, I
shall give it to you privately, because I
know it to be true. Here, this is not the
way to encourage the farmer. Also, when
the produce is collected, there is uncertainty
and difference in price from State to State.
The price should be so fixed that the far-
mer has incentive and when the farmer has
the incentive, he would say, let me grow
rice or wheat. Otherwise, he may like to
grow tomatoes or vegetables or pulses, so
that he does not bother to run after the
Government, He may shift on to some
other cultivation. Therefore, in order to
give them the right incentive, we must give
them good prices, so that they would all
like to shift to some other crop, ie., to
wheat or rice or some other crop so that
the foodgrains problem is really solved and
helped in this manner, I may also point
out that as far as this confiscation and so
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on is concerned my suggestion is this that
very small producers whose acreage is five
acres and below should not be put to so
much harassment and botheration and
confiscation. I think the large farmers and
producers should have the major burden of
supply and procurement of foodgrains, but
the smaller units should be exempted. That
can be found out from the registers, etc.

One more point. During the raids in
Delhi when all the foodgrains were checked
and innumerable irregularities were found
and charges were levelled against those
people—they had excess stock; they were
not keeping them in proper places; they

[RAJYA SABHA]

wexe ot kept in proper godawes, they had
not given the correct names and so on—the
Government and particularly the Home
Ministry hushed up all those cases.

Tue MINISTER ofF STATE 1N THE
MINISTRY or HOME AFFAIRS (SHRI
JaisukpraL  Hathr) @ I should ke to
know what are the facts before the hon.
Member says that the Home Ministry has
hushed them up.

KuoMmart SHANTA VASISHT : I will
point out.
Smrmi JAISUKHLAL HATHI: I would

like to know which case the hon Member
says was hushed up.

Kumart SHANTA VASISHT: I am
saying it. Please hear what I am saying.
Before the Home Ministry’s Advisory Com-
mittee we raised the matter. The Home
Minister, Mr, Nanda, said that he would
reopen the cases, all the 70 cases which
had been closed. When the cases were re-
opened, they were closed again. In the
second meeting of the Committee I men-
tioned, “You must have some reasons for
doing it; they have been closed; why are
they closed 7 So the second time again
we raised it at the Home Ministry’s Advi-
sory Committee meeting and asked why
those cases were not being followed up and
pursued and challaned, Again the second
time they said that they would take action
but more than one vear has passed and
nothing has been done at all, though we
had raised this question twice. A third
instance I shall give of the working and
the double standard of certain people in
the Congress and the Governmeat They
had raided all the foodgrain dealers in
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Pelhi, Overnight the head of the adminis-
tration here or whoever it is, the Chief
Commissioner overnight, within 24 hours
gave a clean chit to all the foodgrain
dealers and told a Press conference that
everything was found to be perfect. I can-
pot understand how they can do it within
24 hours, how they can give a clean chit
to everyone. The Chief Commissioner was
at very great pains to emphasise that nothing
was found to be wrong, that all the stocks
were all right.

I feel that I can give one more instance.
In Punjab certain raids were carried out.
Also it is true that in certain parts of Pun-
jab where people paid some money, their
cases were closed and all irregularities that
were found in the raids were taken care
of. Where people have not paid, they are
being pursued. This type of corruption
cannot improve our image. We should see
that this sort of thing is totally removed
from the working of this set-up, Then only
all eur measures and policies will succeed.

Then distribution is most defective. That
is one thing that has to be taken care of.
Thrée years back we had pointed out during
the debate on the President’s Address that
distribution should be improved. I again
emphasise that unless Government looks
after and improves and tones up the distri-
bution system of foodgrains, this problem
will remain.

oY A3z fag A1¢ (dma) - arEEAT-
A gTEE, TAT TV ¥ o1 7T ¢ f
M fra Fga e wer T § Ara
F AT EE FF AA FgA A A G-
gL gATE @, I AT ATHT @R qF a¢
qrag W QO g dfEa a4 L L .

ITARTEAR (5 AFEA AT WO )
HHHT QUL T AT Sifea o

sft adex fag o<« afrT & guagrom
ATgT & I3 oIT & TAT Al g
ST qF AHIZRT FT JeqF g, T6Q Tga-
14 g & faa ot faer = s
2, fe Sue TmEE g A AT
gt a% AT oAt g, § ow foer &
FIE R 7 AfaSz vt g o7 o famr
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9T I Fg g g & aqyvga faa
1 Y dfafEy ot 7 frel foey
Y gk fae #1E wfafar & ar 7
gg Fgar agm F Sdiqe § foa o
fz#td §, 397 oMT IWA TG THETR
F 51T, IUFT I FW P T F5
apfaad & w7 W AF g wAH
TR 0T | AT IAD FTCHIE A9 a3
4 D I sarEdt @ s @A
q AT 45T A=ST AL GTGLT FIA qI74H
7EqT g Tei aF 5 IR /9 &t 919 g,
IFY A D far argn srfex aavn
Frar &1 Afa et 9 & €, T8
T FT 04, A1 g7 gwey § O gw s
T 5 samafaa o gafed T 99
2 fag@ & dlx ax sl & o
wizarg=T 7@ § ¥ 78 wlearaw 3
faq snar &, A1 a3 fAwar gt &) =93
TR AT &, g FTA T @ &, T
ST STSFAT Y aGIAT FTEaT &, NG
e 1 gL F AR 8, AfHT ITF
ferd st et 9 IS & srerat
gfreda F& T8 FX O | fAEm &
A ¥ e fesier faar afem SaR
Ferdt a6 Sy Forerra s o) S Ay
T G g1 war | foaey aeiedy oy,
IGHT AT g1 TV | S(OHT FHIA FT
freeY @ & X @deT Afe dae
FOET F ATT 54T ATHIEIT 7 R AT
o T At F IS G Y
faam | g frgmar 1t aga TFE ag=
U P S Y &= 92T, A I F AT
92T | A EW G & F a8 fad SR
1S &Yg AT I § AR FHY ag @
78 & fF Sy o e & R e
e # g T T § 2 am
farelY =i %1 2 g, felt o frans
FY g ofifod, @ #Y I & e
&, wiearzore #1 A9t &, 57 €F OEr-
DY S §, Frad T 39 SrarT & v
TR WY ORI HT F e A e
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F AR IT TF THER &0 feedfuw
AT § fo5 ST T T FT WAy
7 87 Sua fad oF fagwa over av
e @ S T w7 s & afEw Ay
SUw! gifqw wEl & queT dRay AW
feetfma a s qmr f& oy &
g fraft e AR A FET R !
Ty A TTS7E Aaien §, S fog o
e mE @y S faaar oSt &1 TRl
Hz grar & | Afew ooe fod oaey TuEre
T A7 oy fw ey @ G 0% %
7g SOl wEen % fm smo g
HRE & S I FT AN A St § |
A wifthe 7Y 71 Afae a< dwe fae &1
BT I 9 SASTA LT & 1 grav 4y
g 78w g ? T 99 o fawa At E1
afe R o SO awer e oman &,
SRR & STSHER ¥ a9« &1 fFar S
g | AR AF SR §, snfaam §
g AN & | S IAH] qHE &
e o, @t M agw § & aga
g1 faee &= ST ) IS AT Ay
HTIHT 74T § qg ATT §, FHT I FW
FTE BT B ] | SATIHY ST H B
FTH g1 A& Tt 919 a 6 Gy 7 folt
fFer %1 awaT A fomn 9, qg AR
W A T A &, feww adifeae
NEAad iRfFgEad =
A A A 5 a8 WS e AT
TEL &, TR T A1 FT AT & | I
WY 7 NgQ T §, ITH! 98 39 6
At & f3, gaada & g =
2 ol 99 T 99 QT 8, a1 98P 91
T2 gM 99 §, Afed sa+ fad o
a ag aE 2aT fF gaEr gafafedy
AT Igwr AR T feefaw &}
F FE IEP CIRT  FT Fxlaeq FL |
g TGS WY TEr & | a8 99 T
=B TG AT & | S BE-BET
2T €, 97 fd oY F6 A F AW |
AT Afad T A qrRfew wnfeat F
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STl & AT T THETR FEAFA §, O
o 6T WY ToelT 8, 98 ST qg F 'K
g1 afe saar 97 & o A awmar
ST GET §, SGF oA F LIS FT AT
FraaEd Tei & X fRT s wgw g
g Y TRIEHE FE AY N
FW F o0 o9 FF AR E | AfE
AT FAY I3 G 97 {6 W H @
A St Gfqgy A9gR §, 9% o
et 8, & 5T § @It ¢

[Tae DEPUTY CHAIRMAN in the Chair.]
IIH T foFmT 8 7 S W a9 I3
FIF AW AT ag 7T I 7 ar R S
TR, a3-98 AN ¥ 7SS 4T g,
FHT four #X TaeT gF | ag efagy
FGT 20, 25 AT 30 To H 10 A
I ATTHT 40 T 50 Fo H AT IV |
Tafad I A WA 9§,
ara ey sfeas e fF ag feefaw
F faar o fF g § forger e
g, GF § FIH A A1 FFAY FIGE |
AT FgT 2 F o9 e T F49,
dl o §W & fod @ adwr g
& F FEl ¥ @EE 7 AT gl i e
T qEr FL A IITHT AW A AW AT
g # 9 favEa F 1 R Ao &
TEES & f e Froagr & gEEm
ST 1 S St s el T FEA AT
foaT, ST oY oSTTE A AT | 97T 9T
gu &, Sud o ar § fir fafaw oo
T F TN 99 AFRAT FT L
§ T 6 AT 39 9@ AR qEASIg
W 7 IE, FF ¥ FET ANOY
FOIA W TEw et ) sEEd
faem & ara fe< sfea & g &
3T 2 &, fRY Iw mwEy § AR W
TATT § ITH TGOS FA & AT ATHAL
FT 3 T AT N IT AF & fordt
IAHT ATEAIG AT ISAY &, ATt o Te-
A A Y, AR A Bvdr 2 1 AY g |

o Afed § AT AEATE |

F ATTHT ST TTIH TG A1 ATgaT |
fAfi9=8 FIga F AW 9 g
TaUs Ag) &, UG IaET UhfEa
FEIA g1 | TH HET A TrgquT ¥ fqg
oeRe T8 S wifgw 1 dg A S
TR T IIAT AT W &, IAD! Agw 98
AT @ qFAT §, S Iq ARG A
war g ar fad &y agi T Sfw
@ F Ffaw & T F 0§ IS
faae s&n 5 59 wTiEr @ T
gaseg & ST ATl 7T THRT &
AR g Y e A9 &7 9w @ /),
ag Su=t faeet aifgd | § uF s
g 5 s ufimeEe faaeae
UF FA9L AST ] fF wai v |
gre anfrforaey &, So! ok & 71
TEEAT EF, faamr WiE w0 SR & |
S A9 T2 FRIAIOE §1€ /% 9
T Saa Jvad) A faarr & € fo a
e T P9 A oAGl savw afew
gl Y F [|IAl & 9 H g4,
qifs a8 ITHT TR B @ TS AW
gl AW § 9 9% o are g )
gafad & geawT www f s anrfe-
farrew w1 Ao § A, foEt st
F 9 TR, o o 2o &F q9
STHT YT IEH  FWT FIA AT
FSTT A IgWT ¥ S, AV SIRY AT
BN | ¥® AT Fad g ey
#d AR ITHT AT ¥ IAS qOEA
AT SR THAA Fidde &1 WHFT IA9T
faor « & qwwar § Qan s F9, ar
FTO AT H FG 9O )

T R aET F9 g A a9g O
IqH [T SuRfaET gt § 1§
& a9 N A @ v oqEd W
AR TR F AR F OF g7 9 g9
T T QAT AT QTR | W AE G A
fr ag 30 & agr 1 &9 T@r fegdr
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i gEar fr il e w s
¥ fom g &1 T s §, Saw
USR] H ATHL AT FH TG 70 HLd
%1 9% TO T I § TO FaA A,
IR GEAT TG & FTO Fg ¥ B
IFHT TV & A8 ST I FT I87 ATHL
o fear arar & 1 wlE # ey
weadT FEAT 6 A7 S AT FEA AT
@ §, T IS | g FIR AR AR
g 9 | SR SATET g W’ I
FA F1 (9gT o, v gHEr IS
FI agq  firer gRit o} g W=y §
& 3 fergra g TR Y qrafear
ST4T |
UE AreHvE FI grad 9% o ar
f6 frelY & ¥ & %9 g7F F1E a7 FTiRE-
& TG FIAT AT0A | H dgAT T AR
qEF FE P ATAR TS A1 &1 FfoFehaa
FTIG a6 IOAT 7, 39% fad afefa-
dve [dve FY &L §, QAT IqHT
=Ed & fawew ¥ 3@ i 1 38
fearge a0 3 ot aga e wWiam |
§ ATIHF TR AT T A9 g fam
T AR O S aga At <@ A
HIT PIX FI%, AT 76T 7 T3, a7 48
swfenr faar wfaer a<ie 81 qwaT
IR AR 39 faq 7 37 99 @1 F;r
Fa F foar sSdem, a1 957 Fr8 e
TN EEI |
4% 7
SHri C, SUBRAMANIAM. Madam
Deputy Chairman, the discussion in this
House has gone on the basis, by and large,
of accepting the principles of the Bill But
then naturally, considering the subject-
matter with which this Bill deals, a much
wider ground has been covered. I cannot
agree more with many of the hon. Mem-
bers, particularly the leader of the Swatan-
tra Party, when he stated that the problem
can be solved only by more production.

That 1s the real problem And it is not
merely the problem of India. Now 1t is
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recognised as the problem of all unde.-
developed countries, And 1 am sure the
leader of the Swatantra Party would have
gone through the literature from the Food
and Agricultural Organisation and various
other international organisations wherein
the emphasis is being made that particularly
in these underdeveloped and developing
countries, the increass in popalation 18 out-
pacing the increase 1n production of food-
grams and 1t 1s not merely m India that
it has not been possible for us during the
last 18 years or more to solve this prob-
lem Even in some of the well-developed
countries, the problem of agricultural pro-
duction stll remains a problem, Therefore
we need not feel ashamed of what we Eave
been able to achieve during these I8 years

We have kept up a record of increase which,
13 comparable with any other country, »f 1
may say so  But unfortunatcly, we had a
deficit economy, to begin with, and with the
increasing population our increase under

production has not been adequate. I do not
want to quote figures I can give figures in
regard to agricultural production during this
year which have shown that we have made
considerable progress in a¢ricultural produc-
tion  But that has not been adequate I

agree there And 1t will not be adequate
unless we increase the tempo of production,

the pace of production, in the comupg years
and see that we p oduce enocugh within the
country to feed the entire population, «nd

that 1s our objective And in that connec-
tton also, I am sure the House wili have an
opportunity to discuss the Four h Five Year
Plan where 1t 15 clearly said that we are
giving the highest priority to agriculture and
agricultural production I am sure this hon

House will go into details and find out whe-
ther there 1> any deficiency there, where
there 15 any lacuna there, whether there 1s
any gap there And I am sure if only they
are able to make constructive suggestions,
the Plan also could be improved with re-
ference to our a_ncultural sector And I
am sure, during the Fourth Five Year Plan
pertod, 1t should be possible for us to make
all the efforts necessary and put mn all the
re ources necessary for the purpose of
making our country self suffictent 1n food-
orams

Apart from that, I would hke to lay
down certain basic principles which are
absolutely necessary to have increased
production «nd that emphasis, that point,
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1 have already made in this House The
first thing is this. Unless we modernise our
agriculture, unless we utilise science and
technology in the field of agriculture, what-
ever other efforts we may make, it will not
be possible for us to produce enough to
meet the needs of the country and for that
purpose, it is also necessary that use of
modern science and technology and all the
material input necessary should be made
available to the farmer in time and in suffi-
cient quantities and a reasonable prices.
That is why it is necessary for us to have
better seeds, not only seeds with reference
to the varieties that we have, but also new
strains of foodgrains for better production.
Wz should have fertiliser, we should have
plant protection, we should have water, we
should give credit to the farmer to get all
these things. These are the basic things
without which we cannot increase produc-
tion, But basic to all these things is the
price incentive You cannot expect a farmer
to go on producing at a loss. And therefore
while we say that we should modernise our
agriculture, while we say that while moder-
nising agriculture the various material inputs
should be used by the farmer, that could
happen only if he is able to get a remune-
rative and incentive price. Unless we adopt
these policies and implement them, what-
ever other effort we might make, whatever
criicism we may make here, we may not
be able to make any progress in the field
of agriculture And I hope and trust that
this House, when the opportunity comes to
discuss the Plan, will take these basic
considerations into account and then give
support to the Government and give support
to the agricultural sector so that we may
be able to adopt those basic policies and
produce enough within the country.
With all the effort, with all the desire that
we may have and with all the zeal that we
may have for ths purpose of increasing
production in the agricultural sector parti-
cularly, you cannot achieve production
overnight to mect the entire needs of the
country. It has got to be done during the
next five years That is the minimum period
required, and we are hoping that with the
new strategy which we have evolved it
should be possible for us to produce enough
of foodgrains within the next four or five
years to meet the needs of foodgrains which
we will require not only for the existing
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population but also for the increasing
population. But till then what do we do?
That 15 the main question,

Madam, there are two aspects of the
question. One is the immediate problem
and the other is the short-term problem,
that is to say, four or five years, till we
reach self-sufficiency. And till we reach
self-sufficiency—even after reaching self-
sufficiency—it is necessary for the benefit
of the poor consumers to have some regu-
lated distribution at reasonable prices. It
is that that we are trying to emsure by
passing this amending legislation.

As already stated in my opening speech,
this is restricted to two or three sections
of the existing parent Act, for the purpose
of improving the existing provisions. I have
already explained how it improves the pre-
sent position. But more than that, we are
concerned with the immediate problem of
the next two or three years. I am sure the
hon’ble Members are aware that this is the
lean season, pre-harvest season. The kharif
crop is in the field It will be harvested in
the coming months of October/November.
During this Iean period we always get into
difficulties not only during this year but in
the past also This 1s the period when the
prices shoot up. If you see the statistical
figures with regard to price strains, you
will find that in the past years, during this
lean period there is a tendency for the
prices to rise, more so during this year
when we passed through one of the worst
droughts of the century where the produc-
tion went down from 88 million tonnes to
72 million tonnes, Therefore, after a short-
fall of 16 million tonnes from one year to
another, to expect that we will have the
normal fanctioning of the market, normal
functioning of the distribution system is
almost next to impossible. There are bound
to be strains. There are bound to be difli-
culties, How best we are able to lessen
these strains, how best we are able to get
over these difficultics should be the concern
of this House,

To the best of our ability we have plan-
ned for the purpose of equitable distribu-
tion throughout the country, in every State.
To meet this situation we have made the
plans But, unfortunately, Madam, all our
plans are being made to be upset, the plans
of distribution. For example, somecthing
was said about West Bengal, I think Mr.

7
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Niren Ghosh and Mr. Chitta Basu - said
something about the procurement policy
there. The target fixed was 15 lakhs of
tonnes. ‘Lhen it was further reduced to 11
lakhs of tonnes, And then the State Gov-
ernment procures only 6 lakh tonnes. We
put it to them: Who is responsible for

this? *

Surr CHITTA BASU: Your Govern-
ment is responsible.

Surt C. SUBRAMANIAM: Listen,

please. Madam, naturally soon after the
harvest it is the small producer who brings
it into the market for the purpose of sale,
as every hon’ble Member knows. Therefore,
the West Bengal Government was able to
mop up 5 lakh tonnes and a little more
from the small producers, (Interruption by
Shri Niren Ghosht) Yes, T am coming to
that—who were forced to sell because of
the circumstances scon after the harvest.
They were able to do it. The West Bengal
Government was planning to get the pro-
curement from the bigger landlords. Then
came the Bundh by the so-called leftist
parties.

Surt CHITTA BASU : No, no.

Surr C. SUBRAMANIAM : I know the
whole thing. Madam, it is this Bandh, it is
this agitation .

Sar1 CHITTA BASU : You are shooting
down the pecople

SHrR1 C. SUBRAMANIAM : . . T say
categorically, thz so-called leftists are func-
tioning as the agents of the big producers.
They came in the way of the West Bengal
Government functioning there, In spite of
using our legislative machinery, in spite of
using our administrative machinery and
cven the police force for the purpose of
gctting foodgrains. from the producers, these
people came in the way and created condi-
tions in which the West Bengal Govern-
ment could not function. And, therefore, I
categorically charge them that the so-called
Bundh .

SHrr NUIREN GHOSH: The Congress
Government is standing in the way of the
people getting food,

Surtr C. SUBRAMANIAM: . . . creat-
ed conditions in which the West Bengal
Government could not function and could
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not carry on with the procurement pro-
gramme. All sorts of obstacles were placed
in their way. That does not matter, Let
them think over it whether they did the
correct thing or not. That is a different
thing. But today, Madam, we are passing
through one of the most critical periods for
the purpose of distribution,

We are importing foodgrains from
abroad. Naturally, our Communist friends,
Right—I do not know, Left is also included
—want to impeach me. I do not mind
being impeached. They are doing all that
because elections are coming. Let them criti-
cise me. Let them criticise the Government.
But now the lives of millions of people are
at stake. Unless we are now in a position
to distribute foodgrains that we are getting
from abroad, particularly during this lean
season, we are going to see a big tragedy
enacted.

What is happening today ? There is now
a strike of the trucks. Who is behind this
strike 7 Let the hon’ble Members there
answer that. This stands in the way of un-
loading foodgrains and taking it to areas of
shortage, and to the Railways. The strike
is standing in the way of the unloading of
ships and carrying food stocks to the people
for whom this is got, to whom this has got
to be distributed. They are standing in the
way. .

SHri AKBAR ALI KHAN (Andhra Pra-
desh) : Very sad.

Suri C. SUBRAMANIAM : And then,
Madam, they have declared that September
22nd and 23rd would be another big Bundh
day. I tell you this is going to disturb . . .

Sart NIREN GHOSH :
giving them food.

Surt C, SUBRAMANIAM : You are
standing in the way of giving them food.
That is what you want. You want to create
difficulty. This is your Bundh, (Interrup-
tions by Shri Niren Ghosh). Tt is going fur-
ther to disrupt the distribution machinery,
transport machinery. And who is going to
suffer ? The millions of people for whom,
they think, they are having these Bundhs.
I want to say categorically if there is going
to be any disruption in the distribution, the
charge will be squarely on them. If they
really care for the lives of millions of peo-
ple. I appeal to them, not to play with

You are not
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their lives for their political purposes. Let
them impcach me. But if they really care
for the millrons of people, T make an offer
here. You may have your Bundhs, you may
have your strikes, but let it not be done in
a way which 1s likely to disturb the food
distribution, which is likely to disturb the
food production Are you prepared to
accept 1t that all your Bundhs and all your
strikes will be subject to this.

Suwt AKBAR ALY KHAN - Stand up and
say ‘Yas'.

Sart NIREN GHOSH : [t 15 a strike of
the lorry owners, not lorry drivers. It
concerns the owners of lorries and the
Government and the taxes imposed by them.
They do not touch big pecople who have
hoarded stochks.

Sttt AKBAR ALI KHAN  Here is a
very good offer You promise at this stage
that you would not disturb.

Sur1 M. GOVINDA REDDY (Mysore):
They are out to create mischief.

SHr1 C. SUBRAMANIAM : So this is the
test. 1If they want food to be given to the
people, I make this offer. Let them disturb
all the other things, but let them not dis-
turb food distribution and food production.
This 15 a fair offer. But they are ndt inte-
rested 1 it. They want to create confusion.
They want to disrupt the distribution machi-
nery and tell the people that the Congress
Government is responsible for it because
tha elections are coming. For the sake of
clections, should we play with the lives of
mllions of people ? It is a question which
we will have to answer. Everywhere,
Madam—1I1 am sorry to say that—instead of
co-operating particularly in this critical
period, they are non-co-operating We may
bave our fights during the elections. They
may throw us out. That does not matter.
But should they not co-operate particularly
Juring this lean period when every ton
which is moved has got to reach the bellies
of the people and that only would save
our people 7 Therefore, while we are con-
sidering this measure, while the people speak
about 1t particularly that we should see
that therc 1s proper distribution, I appeal
to them in all earnestness and sincerity and
say : ‘I am prepared to co-operate with you,
fet us pause at least during the three
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rmenths’ lean peniod, difficult period, let us
not create difficulties in the matter of food
distribution ” That 15 a simple thing in which
they can come forward and co-opercte with
the Government if not on anvthing else.

Surt AKBAR ALI KHAN : Let us hape
s0. /

Suri C SUBRAMANIAMN  The s the
most important thing which we have to
know and the peoplz should koow. The
pecople should realise who are really now
standing in the way of the prople reiting
food, even whatever we have, how this
distribation machinery is bemng disrupted,
how obstructions are being placed in the
free flow of foodgrains from the ports to
the other areas. I am sure if they sit down
and think for a while—while they speak
for the benefit of the starving millions, I
hope they sit down for once and think over
this with a little bit of sincerity-——I have no
doubt in my mind that they would agree
with my argument that particulerly during
this difficult period they should not bring in
politics into food and play with the lives
of millions of people. That s what they are
doing, this dangerous game they are play-
ing. I want to make it clear to this House,
1 want to make it clear to the counfiry as
a whole and to the people as a wholc.
This 1s what T wanted to place before you

As far as the measure 1s concerned, it s

quite an innocent measure, We already have
provisions for the procurcment o food-

gramns from the producers, What w. arc
trying 1s to find out what should be the
price to be gwven. I am i agreement with
every Member who spoke about a remu-
nerative price to the farmer That g the
thing for which T am fighting

Surt NIREN GHOSL! 3 have
failed.
Surr C. SUBRAMANIAM - 1 have not

failed, I have succeeded but § have not suc-
ceeded so far fully and in that 1 want the
co-operation of every Member for the pur-
pose of giving a better price to the farmer,
because that alone could give an incentive
to him and apart from the incentive, the
cconomic stiength to him for the puarpose
of producing more.

Surt AKBAR ALI KHAN : A reasonably
fair price.
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Sur: C. SUBRAMANIAM : Therefore
what we are now trying to put down here
15 that a reasonable price, a remunerattve
price, should be given to the producers. At
the same time we have to see that those
who hold on to stocks do not get an undae
advaniage while those who are forced to sell
immediately after the harvest are penalisad.
It is for that we have provided that even if
a person helds on to the stock, if he has to
sell later, he will get only the average price
and he cannot take advantage of the lean
season and ask for a higher price. Who will
have the capacity to hold on? It will be
only the big producers As far as this is
concerned, this 15 a reasonable provision as
far as the average price for the post-harvest
season of four months 15 concerned. As far
as the other confiscation clause is concerned,
we have already provided that the producer
will mot be affected. It is only the hoarders,
profitcers, traders who commut breaches that
will be affected, not every trader, not every
busiaessman It 1s only those who commmt
breach of the law, who commut offences, they
alone will come under the provision of the
confiscation clause. Therefore nobody need
be afrard. These are the sumple provisions
and I hope and trust that the House will
accept this Biil. I have already looked into
the amendments and they are in my view,
not ne.essary They do not in any way
improve the Bili; on the other hand some-
times they make it more difficult. There-
fore [ would appeal to hon. Members—only
obe Member has come forward with amend-
ment—not to move them but to accept the
Bill as 1t has come from the Lok Sabha.
Thask you.

Tug DEPUTY CHAIRMAN - The
question 1s:

“That the Bill further to amend the
Essential Commodities Act, 1955, as
passed by the Lok Sabha, be taken into
consideration.”

The motion was adopted.

Tur DEPUTY CHAIRMAN : We shall
now take up the clause by clause conside-
ration of the Bill.

Clause 2—Amendment of section 3
Sari CHITTA BASU: I move:

“That at pages 1 and 2, for lines 8 to
13 and 1 to 17, respectively, the follow-
ing be substituted, namely :—

. 19661
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‘(3B) (a) Where any person is re-
quired by an order made with reference
to clause (f) of sub-section (2) to sell
any grade or variety of foodgrains
edible oilseeds or edible oils under sub-
section (3A), the person shall be pawd
fair and equitable price for the food-
grains, edible oilseeds, or edible oils;

(b) the price to be paid under clause
(a) shall be determined after taking into
consideration the cost of production
and price of other essential commodi-
ties'.”

In this clause the fixation of price is being
sought, In the amendment the Minister pro-
Poses that the price of the seized articles
will be decided on the basis of the prevail-
ing or likely to prevail rates during the
post-harvest period in the area to whioh that
order apphes To this I have given the above
amendment Under the D.IR, the price of
paddy or some essential commodities was
fixed and I simply refer to the fixation of
price in West Bengal as an example. The
price of paddy was fixed between Rs. 14
and Rs. 16 per maund for the Government
to procure

THE DERUTY CHAIRMAN
Spoken on this point.

You have

Suri CHITTA BASU: I want to speak.
It is very important. I have a right to speak.
I will not repeat. I can place at your dis-
posal certain facts and figures to show that
Rs. 14 or Rs. 16 was less than the cost of
Production for one maund of paddy. I can
even show, I have no time, that to produce
ohe maund of paddy in West Bengal it costs
Rs. 20 but a peasant is being given a price
of Rs. 14 to 16 for the finest variety of
paddy, Therefore the price is not remune-
rative, not to talk of an incentive price
That is the reason which has discouraged
or is likely to discourage the production of
more rice in Bengal. Unless the peasants are
given remunerative prices they will not
produce. What is a remunerative price ?
That should be determined on the basis of
the cost of production and also on the basis
of the essential commodities a peasant is
to buy from the market because he 15 to
sell his paddy and buy his cloth, mustard
oil and other essential commodities but if
those factors are not taken into considera-
tion, then the peasant economy is likely to
be ruined and has already been ruined. Not
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only that but what I mean to say is this,
On calculation you will find that if the Gov-
ernment purchase paddy at Rs, 14, the price
of rice should not be more than Rs. 23
because T know coming from a village area,
coming from a peasant family, that to pro-
duce one maund of rice we nesd 14 maunds
of paddy and what is the cost of that? It
comes to Rs. 21 and we are prepared to
give one rupee to the mill and one rupee
as profit per maund. Then the price for
the consumer should not exceed Rs. 23 but
what is the price charged from the consum-
ers in Bengal by the Government ? They
are charging Rs. 35 to Rs. 40. Why then
the peasants are being deprived of their
minimum or fair price? Therefore by
amendment is that they should be given a
fair and equitable price. And that fair and
equitable price is to be determined taking
into consideration the cost of production of
that paddy or that agricultural produce and
also taking into consideration the rising
price level of other essential commodities
a cultivator has to buy for his everyday
life, But what is happening there ? That is
one aspect of my amendment,

Then there is another aspect of my
amendment. You have said that the price
will be fixed on the basis of the prevailing
price in the post-harvest period, I think that
the particular Minister is ignorant of pea-
sant economy. Does he know anything
about the peasant economy of our coun-
try ?

Tue DEPUTY CHAIRMAN : You
should have said it in the other speech.
Now you only speak on the amendment and
show how your amendment fits into the
Bill.

SHR1 CHITTA BASU : Immediately after
the harvest the poor peasants have to sell
their produce to the money-lenders, to the
traders, to the big businessmen.

Surr C. SUBRAMANIAM : All that you
have already mentioned.

Surt CHITTA BASU: So due to those
distress sales the price falls and you want
to fix up the price on the basis of the price
which remained depressed immediately after
the harvest. The price increases in course
of time, after four months or five months or
six months; the price increases in the lean
period. Therefore, the price should be fixed
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not on the post-harvest prrc level but on
the pre-harvest price level, on the basis of
the piice prevailing during the lean period
of the year. Therefore this is a vital amend-
ment because, by this proposal of the Gov-
ernment, you are going 1o deprive the
peasants, the millions of our peasants, of a
reasopable vprice for their produce and
thereby deprive them of the incentive to
production, thereby causing damage to our
national economy and furthering our
dependence upon foreign countries for our
food requirements which, I think, the House
will never approve. Therefore I place my
amendment.

The question was proposed.

Suri C. SUBRAMANIAM : I am sorry
I am unable to accept the amendment. I
have already explained the rationale of the
existing section,

THE DEPUTY CHAIRMAN :
press your amendment ?

Surr CHITTA BASU: I do.

Tue DEPUTY
question is :

Do you

CHAIRMAN : The

“That at pages 1 and 2, for lines 8 to
13, and 1 to 17 respectively, the follow-
ing be substituted, namely .(—

‘(3B) (a) Where any person is re-
quired by an order made with reference
to clause (f) of sub-section (2) to sell
any grade or variety of foodgrains,
edible oilseeds or edible oils under sub-
setion (34), the persons shall be paid
fair and cquitable price for the food-
grains, edible oilseeds, or edible oils;

(b) The price to be paid under clause
(a) shall be determined after taking into
consideration the cost of production
and price of other essential commodi-
ties.’”

The motion was negatived.

THE DEPUTY CHAIRM AN : The ques-
tion is:
“That clause 2 stand part of the Bill".
The motion was adopted.
Clause 2 was added to the Bill,

Clause 3—Insertion of new sections 64 to
6D

Surt CHITTA BASU: I move:
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2. “That at page 2, for lines 29 to 34,
the following be substituted, namely :—

‘Provided that without prejudice also
any action which may be taken under
any other provision of this Act, food-
grains or edible oilseeds found surplus
after deducting the quantity necessary
for the members of the family and
for agricultural operations, and seized
in pursuance of an order made under
section 3 in relation thereto, from a
person engaged in the production of
such foodgrains or oilseeds shall be
confiscated under this section.’

‘Provided further that section 6A
shall not apply to the producers own-
ing lands measuring less than five
acres.’™

3, “That at page 3, after line 21, the
following be inserted, namely :

‘(3) If any employee or officer cither
of the State Government or of the
Central Government is found to have
knowingly harassed any cultivator in
seizing his foodgrains, edible oilseeds
or edible oils, he shall bz liable to
prosecution according to law."”

The questions were proposed.

Sur1 CHITTA BASU:
here in this amending Bill. This amend-
ment was not earlier in the Bill. It has
been accepted or made in the Lok Sabha.
So I feel that herein the real character of

One lacuna is

the hon. Minister has come out, be-
cause . .
Sar1 M. M. DHARIA (Maharashtra) :

How does it come ?

SHR1 CHITTA BASU : I am referring to
class character, not to individual character.
I have no enmity with him. I told you in
my opening speech that there has been
hoarding even in spite of the fact that there
has been an increase in production of a
certain variety of cereals, and I quoted
from this book that there has been decrease
in market arrivals, by which I sought to
prove that there has bcen cornering of
foodgrains, that there has been hoarding of
foodgrains. And who are hoarders and who
are the cornerers of these foodgrains?
According to me—he may not agree with
me—they are the big producers owning land
in hundreds of acres, more than the ceiling
limit. It is that class and the other classes

. 1966

(Amendment) Bill, 1966 5486

connected therewith who want to hoard the
produce and thereby raise the price and
then scll it in the market to get more price.
As he was referring to the failure of the
West Bengal Government for their fajlure
to fulfil their target of procurement, I
brought it to his notice. It is thosc big
classes of landlords who have got enough
produce but do not part with their produce,
do not give it to the Government. It is
because they could oblige the Government;
they could make their produce safe by
bribing the Government officials. That way
they keep their hoarded stocks intact, and
in this case he has not made any distinction
between a big producer and a small prodo-
cer. In the other amendment you might
have seen that I want that the small pro-
ducer should not be given trouble, should
not be unnecessarily harassed, and I also
referred to a particular basis, that the pea-
sants and cultivators owning land less than
five acres should not be brought under the
purview of this section 6A, because what
they produce is being consumed by their
own family after setting apart a quantity
for their own agricultural operations. But
the big producers, they hoard it in order to
have more price for it during the lean
months.  As the Bill stands, Government
has not made any distinction between the
small producer and the big producer. Under
this Bill the big producers can maintain
their hold without their hoarded stocks being
seized.

Suri SYED AHMAD (Madbya Pradesh) :
It seems he is officiating for Mr. Bhupesh
Gupta. He has been taking so long for his
speech. The Bill was scheduled to be finished
within three hours,

Tue DEPUTY CHAIRMAN: 1 am
giving him five minutes for both the amend-
ments.

SHr1 CHITTA BASU : Therefore I think
that the distinction should be made, Unless
this is done the hoarded foodgrains cannot
be unhoarded, because all these foodgrains
will be lying with them for as long as they
like.  Therefore, if the Government is
serious to augment their procured stocks,
they cannot but make this distinction.
Therefore, my amendment is this that, under
this law, all producers, irrespective of big
or small, should not come to be governed
by this section as it will ultimately defeat



5487 Essential Commodities

{Shry Chita Basull 9

1
the very purpose of this Bill. Therefore I
request that my amendments be accepted.

Suri C. SUBRAMANIAM : I am unable
to accapt this amendment because, in the
parent Act, there is already provision for
seizure.

Tue DEPUTY CHAIRMAN : Are you
pressing both your amendments ?

Surr CHITTA BASU: Yes, Madam.

Tue DEPUTY CHAIRMAN: The
question s :

2. “That at page 2, for lines 29 to 34,
the following be substituted, namely :—

‘Provided that without prejudice to any
action which may be taken under any
other provision of this Act, foodgrains
or edible oilseeds found surplus after
deducting the quantity necessary for the
members of the family and for agri-
cultural operations, and seized in pur-
suance of an order made under section
3 in relation thereto, from a person
engaged in the production of such food-
grains or oilseeds shall be confiscated
under this section.’

‘Provided further that section 6A
shall not apply to the producers own- |
ing lands measuring less than five .

[R1]

acres.
The motion was negatived.

Tue PEPUTY CHAIRMAN : The
question 1S : !

!
3, “That at page 3, after line 21, the
following be inserted, namely :

‘(3) If any ecmployee or officer
either of the State Government or of
the Central Government is found to
have knowingly harassed any cultivator
in seizing his foodgrains, edible oil-
seeds or edible oils, he shall be liable
to prosecution according to law.'™

The motion was negatived.

Tae DEPUTY CHAIRMAN :
question is :

“That clause 3 stand part of the Bill.”

The

The motion was adopted.

[ RAJYA SABHA]

Clause 3 was added 10 the Bill.
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Clause 1, the enacting Formula and the
Title were added to the Bill.

Sarr C. SUBRAMANIAM : Madam, ¥
move :
“That the Bill be passed.”
The question was proposed.

THE DEPUTY CHAIRMAN : Now the
time for this Bill has been allotted by the
Chairman and therefore I will not allow
speeches on the third reading because we
have . . .

Snri NIREN GHOSH : No. Madam.

Tar DEPUTY CHAIRMAN :
listen to the Chair.

Sgrl NIREN GHOSH : I am listening of
course.
3 pM.

THE DEPUTY CHAIRMAN : This morn-
ing the Chairman announced that we have
two legislative measures to be passed by
this evening and he has allotted time. You
have spoken and expressed your opinion.
Only if you have something new to offer at
the third reading stage of the Bill you will
be given a very limited period of time. I
do hope that you will have the necessary
sense of respensibility when you speak.

Mr. Bhandari.

= g fog W= T
#gIAT, it R a7 A
Flaar s Tt § S99 WX &
Tt 7o I @ & & R IEF
qE 9 TIF TE FAT, TEEEE FY
sy 7gfd 99T suE SeH ¥ W Sq
Ffa® AT AT & F 99 AR @
FY T FL TH AICF Iq&T €1F FioiaT
F ToEe g1 ¥ fde Fn 9
g B @ el wdieg 1 g feaan
g =BT T &1 AF a1 § 7@ faw .
qifid T F 99 39 faw & sawi
g S g w3 far segae @
T A9 § ¥ fawre 3 0 a9 Segu}
fergeae &1 80 wfaw fra &, anwr
g9 IEH @ A0 F § fea & g,

Please
I am on my feet.
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THE FT Y GFAG § SaH HIO
80 9TET I &1 Tq HOY § J frerer
AT F FIO IS F GOAA § HE
qER T R

AT 47 I8 Fe g {6 wrEefaw
GIOAT &1 S Fedr o QT & av fe
g Ffrgdum & Jfagdrd & o ™
AGHT FHY FT QA TG F qHA | A7
ag fragw § 5 o R uF g W
RIETHTITFHT§ 99 W g
AR IT TAT T F FEL SAA g
T Floal F F@ER TF ST
THG FEH IST FL HIT AT FAT
|ATEA & | TET TR EE FTII G497 3@l
g S g few FERIm w1 SRw
¢ ag oI<oT §, g9 916 X 9T FET §
fr g7 oz 2fen aRem &1 fasmw
fafafier 9 Sa%1 wwg  fegems
F@ F fod T aw IwgERfew
STEAST & W qE )

Suri C. SUBRAMANIAM : All this does
net concern the Bill before the House.
off grax fag werdi: §T frasw
a9z E f5 @ AR & 99 a9 &
AR AT AN T gfeT FHRUA
F W F HE, ANA AHE |
IgH A7 FT AR FE F ¥ g9
F & AUAT WF AT qQF aTfew
AN & G A e ITEAS FT qATT
& @ o S feedieqma A fmife-
fafafe § g +ft <e 3fem FORww, %8
fen Ffew, afgs §afgs a@rd
g #X w% | afad § =g o
AT &F T 7 AP G&FR § @Y
¢ U AT F T A FF A @A A
¥ STHI FUAT T TW AW R WY
& FT 79 )

Ser1 NIREN GHOSH : Madam, 1 want
to say categorically that the hon, Minister
has strung tegether untruths and half-baked
assertions, But untruths and half-baked
assertions do not make for arguments.
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t SHri C, SUBRAMANIAM : I would re-
peat the same thing.

Surt NIREN GHOSH : I am not repeat-
ing the same thing. I want to say that it
was a lorry-owners’ strike, not even a lorry-
drivers’ strike. It was all due to the action
of the State Government and their taxes on
the lorry-owners. But in order to hide his
guilty soul he points his accusing finger at
us instead of pointing it at the State Gov-
ernment and their taxes. We are not com-
cerned with that at all.

Secondly, as regards the movement and
procurement and other things, every sug-
gestion that we made was spurned and turn-
ed down. Our suggestion that people with
seven bighas should be let off was turned
down. Our suggestion that the big dealers
should be dealt with was rejected, We stated
that the power shouid be given to the peo-
ple's committees to unhoard the stocks; that
was also rejected. Every one of our sug-
gestion was rejected. And then when the
people made peaceful protests and demon-
strations and agitation, it was met with
leonine violence. Also whatever assurances
were given at that time have not beea
honoured up till now. They blame the
Opposition leaders. We have repeatedly
told them that they should fulfil those com-
mitments. We said that statutory rationing
should be introduced in all the towns and
in the villages there should be full rationing
in order to cover all those who have no
stocks of food in the entire area. That was
rejected. Again when these thinzs have
come up, they blame us. Six months have
gone by and they have sat silently deing
nothing. It is this Government that plays
politics with food by placing their class
interest above the interest of the ninety
per cent of our people living in the villages
and towns, the working classes. It is their
politics. This cannot be in the nation’s
interest and it cannot be in the interest of
the people to bring in politics in the food
question. But in order to safeguard their
own class interest they are doing it. I
accuse the Government of being guilty of
bringing in politics into the problem of food
in order to safeguard their narrow interests

and the interests of their parasities in_ the
villages and the cities. As for the distri-

bution machinery and its functioning, six
months have passed and these demands of

the people are there. For thres montha
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they have agitated. Bui nothing is done.
What are the people to do? He is asking
the people of every State—all over India to
starve slowly day by day, to embrace slow
death. And when the people start peaceful
agitation then he says that the Opposition
is responsible. We are not, and I say that
this Bill is an anti-national, anti-peasant and
anti-working-class measure and the Govern-
ment is bringing it for the sake of a minute
fraction of the people of thig country, for
the parasites and for playing politics with
food . .

THEe DEPUTY CHAIRMAN : That will
do. Has the Minister got anything to
say ?

Surt C, SUBRAMANIAM: 1 have noth-
ing more to add. I would again say that
T made an offer to them and asked them if
the bundh comes whether they will see that
it does not interfere with the distribution.
But no answer has come yet. I have noth-
ing to say, Madam.

Tae DEPUTY CHAIRMAN : The ques-
tion is : -

“That the Bill be passed.”
The motion was adopted,

RESOLUTION RE PRESIDENT'S PRO-

CLAMATION IN RELATION TO THE
STATE OF PUNJAB
Tae MINISTER orF STATE IN TtHE

MINISTRY or HOME AFFAIRS (SHr1
JasukHiaL HatHi) © Madam, I beg to
move :

“That this House approves the Procla-
mation (G.S.R. No. 1069) issued by the
President of India on the Sth July, 1966,
under article 356 of the Constitution, in
relation to the State of Punjab.”

Madam, I would not like to go into the
details of the hjstory of the reorganisation
of Punjab. If one wants to traverse that
field one can go back right up to 1920 and
narrate all the incidents one by one, step
by step, till this present decision was taken
And one can also discuss a number of
things. I know many of the hon. Members
here would like to say things on the merits
of the proposal of the Shah Commission on

-
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the question of reorganisation, and even on
the question of reorganisation itself they
may have their own ideas. But this is not
the occasion for us to deal with those
things. For that purpose this House wil
have an opportunity when the Bill for the
reorganisation of Punjab will be brought
before the House next week.

I would therefore  restrict myself
to only the necessary detajls and
facts leading to this Proclamation

and for that purpose I shall take the
starting point as 18th March 1966 when the
Committee of Members of Parliament head-
ed by the hon. Speaker of the Lok Sabha
presented its Report on the demand for a
Punjabi Suba. The Committee came to the
conclusion that the Punjabi region should
form a unilingual Punjabi State, the hill
areas of Punjab included in the Hindi
region which are continguous to the Hima-
chal Pradesh and have linguistic and cul-
tural affinity with that territory should be
merged with Himachal Pradesh and the re-
maining area should be formed as a sepa-
rate unit which may be called the Hariana
State. The Committee was also of the view
that in case there were any boundary adjust-
ments to be made among Punjab, Himachal
Pradesh and Hariana a Commiitee of ex-
perts may be set up immediately to suggest
necessary amendments, Accordingly the
Government of India in their Resolution
dated the 23rd April 1966 announced their
decision to appoint a Commission consist-
ing of Mr, Justice J. C. Shah as Chairman,
Shri 8. Dutt and Shri Phillip as Members
for the purpose of determining the actual
boundaries of the proposed reorganiscd
units, The Commission presented its Report
to the Government on 31st May 1966, Ths
Commission marked out the areas of the
present Punjab which will form the Punjabi-
speaking State, those which will form the
Hindi-speaking State, Hariana, and the rest
which should be merged with Himachal
Pradesh. As I said earlier, I need not go,
nor is it necessary for us to go, into the
details of these recommendations. They
will be discussed at the proper time next
week when the Bill comes before this House.
But now I shall only explain the circum-
stances which created the need for the
issue of the present Proclamation of the
President under article 356 in relation to
the State of Punjab.



